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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

1915

FARLIAMENT OF INDIA
Monday, 5th March, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

SMUGGLING OF DIAMONDS

*1902. Dr. Ram Subhag Singh: (a)
Will the Minister of Communications
be pleased to state whether it is a fact
that a packet of Christmas cards
received at Bombay Foreign Post
Office  contained diamonds worth
Rs. 150,000?

(b) If so, what was the name and
address of the sender, and to whom
was that packet addressed?

The Minister of Communications
(8bri Kidwai): (a) and (b). The ques-
tion concerns the Ministry of Finance
to whom it has been transferred for
answer by thg hon. thiniSte!il !tot;d F;i-
nance on a subsequent date allo 0
that Ministry.

Paniwala MARARAS

*1903. Pandit M. B. Bhargava: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what are the terms of the em-
ployment of ‘Paniwala Maharaj’, the
water diviner of Rajasthan;

(b) for what iod he has been
engaged; and per

(c) on what basis his visits to the
various areas are fixed?

TheDelgntyMinkterdMud

( Thirumala Rac):
An honorarium of Rs. 1,800/- p.m. plus
g: allowance of Rs, 500/- p.m. is paid

344 PS.
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(b) The appointment has not been
made for any-specified period.

(c) The Rajasthan Underground
Water Board settles his programme and
charges a fee of Rs. 150/~ per day plus
travelling expenses to the party re-
questing Paniwala Maharaj’s services
outside Rajasthan.

Pandit M. B. Bhargava: What parts
of the country have been benefited
by his divine powers so far?

Shri Thirumala Rao: Rajasthan,
Faridabad, Rajpura and parts of
Saurashtra.

Pandit M. B. Bhargava: What per-
centage of his predictions have come
out true?

Shri Thirumala Rae: I have not cal-
culated the actual percentage. Almost
all the places where he had divined
water have been found to be correct

Shri R. Velayudhan: May I know
whether any expenditure on behalf of
this Paniwala Maharaj is met by the
State Governments?

Shri Thirumala Rao: Yes, Sir. When-
ever any State wants him they have
to pay at the rate of Rs. 150 per day
plus first class travelling allowance.

Shri Jnani Ram: May I know the
number of days he was on tour in 1950?

Shri Thirumala Rao: I want notice.

Shri A, C. Guba: Has he been able
to divine any place containing petrol
or other mineral oils?

Shri Thirumala Rao: He is called
Paniwala Maharaj.

Shri T. N. Singh: May I know if any
officer of the Agricultural Department
either of the Central or State Govern-
ment has been associated with this
work? -

Shri Thirumala Rao: No, Sir. I am
not aware of any.

Shri S. N, Das: Is there any proposal
on the part of Government to any
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‘cenitre for to be conducted by
-Paniwala Maharaj;, so that India will
_be able to get a sufficient number of
“water-diviners?

Mr. Speaker: Order, order.

‘Seth Govind Das: Has this Paniwala
Maharaj visited all the provinces and,
if not, is he going to be sent to those
provinces which he has not so far
visited?

‘The Minister of Food and Agricul-
‘tare (Shri K. M. Munshi): He is not
a touring Paniwala Maharaj. He has
to be on the spot for days before he
divines water and a well is started.

Seth Govind Das rose—

Mr, Speaker: We will to th
question. go e next

PosTaL Savings BaNk FacILITIES

*1904. Pandit M. B. Bhargava: Wi
the Minister of Communications w'buel
bleased to lay on the Table of the
House a statement showing:

(a) the number of Post Offices In
whickr Savings Bank facilities exist in
Part A, B and C States and how many

of them are situated in the Urban and
Tural areas separately;

(b) the amount deposited at these

- Saving Banks during the year 1950, and

how this figure compares with the

deposits made at these Post Offices
during the years 1948 and 1949; and

(c) whether Government prapose to
extend the Savings Bank facilities in
all its Post Offices situated in the
rural area, if so by which date, and
if not why not? .

The Minister of Commaunications
(Shri Kidwai): (a) and (b). The infor-
mation is being collected, and will be
placed on the Table of the House;

(c) The question of extending S.B.
business in rural areas has been ex-
amined by the Rural Banking Enquiry
Committee as well as by the Post office
Savings Bank Enquiry Committee
and their recommendations are under
consideration of the Government,

Pandit M. B. Bhargava: Is it not
known to the Government as to what
is the amount deposited in these sav-
ings banks?

Shri Kidwai: The information has
to be collected from a large number
of offices. especially in C class and B
class States. Therefore the informa-
tion is not readily available,

Pandit M. B. Bhargava: What per-
centage of the total post offices are dis-
charging this function of savings bank
business?
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Shri Kidwai: There is no fixed per-
centage. All the departmental offices
tr: ct this busi Some extra-
departmental sub-offices also transact
this business. Some branch offices
have also got to do this business. Extra-
departmental offices in special circum-
stances are permitted to do this savings
bank business.

ot fgaft : Fag T TR E fE
fadgel § @ g | IEE R
T TFEE WS W Fgr 9
73 afaw 4% 1 gfawr §H g
gy, A A A @EraE Q@ F
ot 9z @A Fig ?

[Shri Dwivedi: I want to know whe-
ther the facility of Savings Bank has
been provided in those post offices
whiclr have been opened in the villages
having a population of two thousand
and if not, whether this facility |is
going to be provided soon?]

ot e : ag @ @ TEA ®
L A

[Shri Kidwai: It all depends on the
local conditions.]}

CATTLE DISEASES

*1995. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the measures taken to fight the
fooiin %1}2 mouth disease affecting cattle
in .

(b) whether this disease prevalent
in India differs from that valent
in other countries of the world; and

(c) which system of medicine is
administered in India for its ?

The Minister of Food and Agricul-
tare (Shri K. M. Munshi): (a) The
following measures are usually taken to
fight an outbreak of foot and mouth
disease among cattle.

(1) Foot baths in an antiseptic lotion
are provided.

(2) Infected animals are segregated.

(3) Ulcers in the mouth and foot are
treated. Saliva from the affected ani-
mals is rubbed on the tongues of sus-
ceptible animals to cut short the dura-
tion of the outbreak. :

The above measures as also propa-
ganda among the cattle-owners are
carried out by the State Governments
through the agency of their Animal
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Husbandry and Veterinary Depart-
ments.

(b) No.

(c) The Government Departments
use the allopathic system for preven-
tive measures,

Shri S. C. Samanta: May I know
whether the disease is contagious?

Shri K. M. Munshi: I think it is.

Shri §. C. Samanta: What is the
number of cattle that die every year
out of this disease?

Shri K. M. Munshi: About 4,000.

Shri S. C. Samanta: What is the loss
due to mortality, reduction in work-
ing capacity and reduction in milk
yilte;g and reduction in breeding capa-
city?

Shri K. M, Munshi: I have not got
the figures here. If the hon. Member

will give notice I will have them work-
ed out.

Dr. M. M. Das: May I know whether
any research has been carried out by
Goverl}ment to find a proper medicine
for this disease? If so, what are the
results and what are the centres where
this work is being done?

Sbri K. M. Munshi: The Indian Agri-
cultural Research Council has a scheme
working at the Indian Veterinary Re-
search Institute. They have for the
moment evolved a vaccine but its cost
is very high, Rs. 5 per dose. They are
now trying to reduce the cost.

Dr. M. M. Das: What is the period
of immunity given by this vaccine?

Shri K, M. Manshi: I should like to -

have notice.

a5 MNfe W ;. T=AT F A T
AT A A7 FY FowwEr i
Qehdfaw agft ¥ Prarwmar & 1 &
I I AR E fR o e F
TR T I qgfaat s off 9
FFT & W | N ameww @
w

[Seth Govind Das: Perhaps, the hon.
Minister has just told that it is treated
according to allopathic system. I want
1o know what were our old systems for
its treatment and whether any re-

search work is being carried with
gard to them?)] £ e

Shri K. M, Munshi: There is no re-
search work carried on but it has been
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found that Ayurvedic and Unani sys
tems are not effective.

ﬁi‘lo ﬁ'ﬁoﬂf: s Wy ofY
¥F ag wr e § 5 @ g
adrs Wy & frar o @ & e e

A T IAHT WA FAS 7

[Shri M. L. Varma: I want to ask
the hon. Minister whether any re-
search work is being carried on regard-
ing such a system whichk could be
easily made use of by the farmers?]

Shri K. M. Munshi: We have not
been able to find any so far.

Shri T. N. Singh: Is it a fact that
the number of deaths and also disable-
ment of cattle as a _result of this
disease for a long period is stated ta
be very high and may I know whether
the figure of 4,000 mentioned relates
to a particular area or for the whole
of India? .

Shri K. M. Munshi: So far as the
mortality figure of 4,000 is concerned
it relates to the whole of India. I
agree that a very much larger nums
ber suffers from either reduced work-
ing capacity, reduced milk-yielding
capacity or general debility.

Shri Shiv Charan Lal: Have any
preventive medicines been discovered
for the purpose and are they being
distributed freely?

Shri K. M. Munshi: As a matter of
fact it bas not been possible to find
anything completely suitable. But as
I mentioned we have evolved a vaccine
which costs about Rs. 5 a dose. What
is imported from foreign countries
costs even much higher and some of
thetr;\ are not effective on Indian
cattle.

NoORTH ANDAMANS FORESTS

*1906. Frof. 8. N. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the scheme for exploit-
ing the North Andamans forests by
private enterprise has been put inte
operation; and

(b) it not, the reasons for the
delay?

The Minister of Food and Agrioul-
tm: (Shri K. M. Munshi): (a) Not
ye

(b) The agreement with the party
whese tender has been accepted has
not yet been signed as all the docu-
ments required by Government for
certain verifications have yet to be
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produced by the Company and
examined by Government.

Prof. S. N. Mishra: What is the
area of the forest that is sought to be
exploited?

Shri K. M. Munshi: The area is about
600 sq. miles.

Prof. S. N. Mishra: May I know the
name of the Company?

Shri K. M. Munshi: The highest
tenderer with whom negotiations are
now going on is Messrs. P. C. Ray &
Co. (India) Ltd., Calcutta.

. Shri Kamath: Which other firms,
Sir, tendered for this concession?

Shri K. M. Munshi: About six or
eight firms tendered. I cannot re-
produce the names of all—I remember
a few but don't remember all.

Shri Kamath: Has Government
called for the capital structure, the
assets and thHe balance sheets for the
last three years of this firm with whom
negotiations are going on?

Shri K. M. Munshi: That is what I
mentioned in my reply, that verifica-
tion is going on with a view to find
out the financial position of the Com-
pany and whether it has got sufficient
capacity for carrying out this work.

Shri Hanumanthaiya: In having these
forests exploited is it the intention of
the Government to put the land to
agricultural production?

Shri K. M. Munshi: No. As a matter
of fact these are forest lands and new
trees will be planted. It is our biggest
forest and will in course of time supply
the timber necessary for this country.

Sbri Ramaswamy Naidu: Has any
match-manufacturing company been
given a concession in this forest?

Shri K. M. Munshi: I should like te
have notice.

Shri A. C. Guha: May I know what
kind of timber is available there, and
whether any new kind of timber is
experimented to be grown there?

Shri K. M. Munshi: So far this North
Andaman forest has not been exploited.
It has got varieties of timber of
exceptional character and sometimes
of great beauty,—varieties not found
in any other part of thre world, I under-
stand. Of course, no new experiments
are being made there.

Shri J. N, Hazarika: Will the Bene-
fits derived from this scheme of ex-
ploitﬂ?:ion go to the refugees there or
to

indigenous population?
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Shri K. M. Munshi: So far as the
North Andamans are concerned, there
is very little population there.

Prof. S. N. Mishra: What is the
period of the contract?

Shri K. M. Munshi: I am speaking

from memory—it is something like 20
or 25 years.

MoOBILE OBSERVATORIES

*1907. Prof. S. N. Mishra: Will the
ginsitast;r of Communications be pleased

(a) whether the Meteorological De-
partment has arranged that ships of
Indian registration or normally plying
in Indian waters, should serve as
‘mobile observatories’ so far as weather
and other conditions along the routes
are concerned; and

(b) how many stations there are for
receiving weather reports?

The Minister of Communications
(Shri Kidwai): (a) Yes.

(b) Within India...8
Outside India.. 4.

o Q8o GAe fam: #r d ug
S gFar g 5 7@ A w feaar
dar &= fFar wmar &7
[Prof. §. N. Mishra: May I know the
amount of money that is being spent
on this scl;xeme?]

=it fegand : sawT AEEd 7 I
T A T HAT

[Shri Kidwai: At present, I am un-
able to give a reply to it.]

o an Qﬂo fas: #a1 Eﬂtw
qer  Tuw fewar w2y § 7

[Prof. S. N. Mishra: Whether other
countries also contribute towards it?]

st freark : fre i § fgean
«A &

[Shri Kidwal: They contribute to-
wards what?]

Mo qwo Bo faw : T M Im-
TG FT FIW g7 & I H W gE
wew A fgear o d?

[Prof. 8. N. Mishra: Whether other

countries also co-operate in this obser-
vation work?})
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off frrar : gt ofar w1 faw
ol Foge oy § AT
WoT QY Y g AR T avg R
T AN TR AH A WX q
- agt & fewddz gmt WSl B gHeT
®_é

[Shri Kidwal: We give information
to the ships of various countries which
sail within our area and similarly
when our ships sail to other countries
their departments give our ships this
information.]

Apvisory Boarp or INpuan Couwncin oF
AGRICULTURAL RESEARCH

*1908. Shri B. R. Bhagat: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Advisory Board of
the Indian Council of Agricultural
Research has recommended a number
of schemes for agricultural and
animal husbandry research;

(b) if so, the number and names
of these research schemes; and

(¢) how many of these recommen-
dations will be implemented and in
what time?

The Minister of Food and Agricul
ture (Shri K. M. Manshi): (a) Yes.

(b) The number of schemes so re-
commended at the meeting of the Board
held in January, 1951 is 83, out of
which 46 are new and 37 are extension

* schemes. Two lists showing the n
of these schemes are placed on the
Table of the House. [See Appendix
XIV, annexure No. 10.]

(c) The Governing Body at its meet-
ing held on the 5th February, 1951
sanctioned 77 out of the 83 schemes
recommended by the Advisory Board.
The schemes not approved by the
Governing Body are items (2), (8).
(12),  (19), (20) and (31) of list I
placed on the Table of the House in
reply to part (b) Extension schemes
are sanctioned from the date of expiry
of their existing term whereas sanc-
tion for new schemes will take effect
from 1st April, 1951. The period for
which each scheme has been sanc-
tioned is shown in the two lists.

Shri B. R, Bhagat: May I know on
what basis priority in the scheme is
determined?

Shri K. M. Munshi: So far as exten-
sion schemes are concerned the results
achieved and the progress made are
taken into consideration. As regards
the new schemes, they are first of all
received from the States or from the
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institutions in which the schemes are
to be carried out, then they go to the
appropriate  Scientific Board, then
studied and submitted to the Adviso
Council when the Advisory Coun
studies them and selects those which
are suitable. After that they come to
1:t.ll:e Council and the Council examines
em.

Shri R. Velayudhan: May I know
whether any scheme for the starting
of a cattle farm in the Travancore-
Cochin State is contemplated under
any of these 83 schemes?

Shri K. M. Munshi: May I refer the
hon. Member to the statement which
I have placed before the House?

Shri T. N. Simgh: May I know
whether in all these research schemes
including those which are to be given
effect to, any direction is given by
the Government to this research
authority to see that only those re-
searches are carried out as will result
in immediate increase in yield from
crops?

Shri K. M. Munshi: As a matter of
fact, most of the researches are of
practical application which might lead
to immediate results, and recently they
have been trying to carry out those
researches which are of immediate
importance.

Shrimati Durgabai: What is the total
estimated expenditure in the imple-
mentation of such schemes as are
recommended?

Shri K. M. Munshi: The total ex-
penditure is Rs. 43,51,560 out of which
Rs. 26,40.970 are for new schemes and
Rs. 17.10,590 for extension schemes,

Shri Rudrappa: May I know whether
any of the schemes have been rejected
or deferred for want of funds?

Shri K. M. Munshi: I don't think
that any of the schemes which have
been rejected were rejected on account
of lack of funds. They have been
rejected partly because the States were
not prepared to bear their share of
expenditure. Others have been rejected
because they were not of practical
importance or because the parties who
applied for aid were not found com-
petent to carry them out.

Shri Shiva Rao: May I ask what
practical efforts are made by the
IC.AR. to bring the results of agri-
cultural research to the notice of
cultivators?

Shri K. M. Munshi: As a matter of
fact the results are spread over the
whole country through the Agriculture
Departments of the States. Recently
it has been decided by the Research
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Board that such of the old research
papers as are of immediate importance
should be collated, brought uptodate
and published.

Shri Ramaswamy Naidu: May I know
whetber the ‘key village scheme’ of
animal husbandry submitted by Sardar
Datar Singh is one of the approved
schemes? )

.~ Shri K M. Munshi: The ‘key village
scheme’ which has been prepared by
the Ministry of Agriculture has been
sanctioned for certain pilot schemes.

SEISMOGRAPH

*1909. Shri Raj Kanwar: Will thd
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that an
earthquake lasting for_ about two
minutes according to Press reports
was felt in the Kashmir Valley on the
early morning of 6th January, 1951,
but as the local Seismograph was not
in working condition its tremors
could not be recorded;

(b) the names of the various places
in India where seismographs are in-
stalled with the dates of their instal-
lation and the present condition of
e¢ach seismograph; and

(¢) what steps are being taken to
set right the defects in the seismo-
graph referred to in part (a) above?

The Minister of Communications
(8hri Kidwai): (a) and (¢). An earth-
qQuake of moderate intensity and
having its epicentre in the Hindu
Kush mountains was recorded at
about 10.50 am. on the 6th January,
1951 by the seismographs maintained
by the India Meteorological Depart-
ment. I am not aware whether the
earthquake was also recorded by the
seismograph of the Srinagar Obser-
vatory which is under the control of
the State Government. I may add, Sir
that I have just now received informa-
tion that the Kashmir Government
teismograph has not yet been installed
and therefore it was not possible to*
record the earthquake.

(b) I lay on the Table of the House
a statement giving the required infor-
z;;aticin.][See Appendix XIV, annexure

0. 11.

Shri Raj Kanwar: As the mechanism
of seismograph requires specialised
training to handle and understand it,
what arrangements have Government
made to impart this specialised train-
ing to suitable candidates?

Bhri Kidwai: Training is given in
our W.prhbop‘at -Poona.
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Dr. Deshmukh: How long after an
earthquake takes place does the seis-
mograph record it?

Shri Kidwai: The recording is
simultaneous.

PoLiTicAL PENSIONERS

*1916. Dr. M. M. Das: Will the
Minister of States be pleased to state:

(a) the number of political pen-
sioners in India; and

(b) the different categories under
xv&igh these pensioners may be classi-

The Minister of States, . Transport
and Railways (Shri Gopalaswami):
(a) and (b). The information is not
readily available and I am afraid, the
collection of the information asked for
would involve time and labour hardly
commensurate with its value.

Dr. M. M. Das: May I know whether
the Rulers of the Native States and
the last Governor-General of India are
entitled to be enlisted in the category
of political pensioners?

Shri Gopalaswami: 1 do not think
that they would be regarded as politi-
cal pensioners. Rulers get certain
privy purses. The ex-Governor-General
will in future get a pension from us.

Dr. M. M. Das: What is the annual
expenditure on political pensions?

Shri Gopalaswami: I am afraid I am
unable to give that information.

Dr. M. M. Das: May I know whether
the terms “Amanat”, “Zamanat” and
“Saliana” are used in regard to politi-
cal pensioners and if so, what do they
convey? .

Shri Gopalaswami: I should like to
have notice of this question.

8hri Kamath: Are Government
continuing the pension granted by the
British Government to those or to the
descendants of those who helped them
lixay?;u first war of independence of

Shri Gopalaswami: I am not in a
position to say whether all of them
have been terminated. It may be that
some of them are being continued.

Navicarion 1IN HooGLy AND
GANGA RIVERS

*1911. Dr. M. M. Das: (a) Will the
Minister of Transport be pleased to
state whether any scheme has been
considered to make the rivers Hoogly
and Ganxt:o m navigable so that
steamers cutta may come up
to Buxar and upwards?
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(b) Is it a fact that a proposal for~

deepening the bed of Ganga by
six feet between Buxar and Allahabad
is under active consideration of Gov-
ernment®

(¢) How far is it possible at pre-
sent during winters for steamers to
come from Calcutta along the Hoogly
and the Ganga?

The Minister lor Transport
and Railways (Shri Snth:um) (a)
Yes. The Ganga Barrage Scheme
which is under investigation aims,
among other thmgs, at the improve-
rl;xetll'fI of navigation in the Ganga and
the

(b) Surveys have established the
possibility of ta.in!ng a navigable
channel 8 feet deep between Buxar
and Allahabad by improving the depths
in about 18 shoals. The question of
making this stretch of the river navi-
gable is under consideration in con-
sultation with Uttar Pradesh Govern-
ment.

(c) During winter only light draft
steamer (Draft 4'-0) can go from
Calcutta up to Kalna on the Hooghly
about 50 miles from Calcutta.

Dr. M. M. Das: May I know whether
any survey has been done on the
upper reaches of the river Hoogly to
examine the possibility of extending
its navigability?

Shri Santhanam: Investigations of
the ‘Ganga  Barrage project were
started early in 1948 by the West
Bengal Government and are still being
conducted.

Dr. M. M. Das: May 1 know whether
any scheme has been approved by
Government for improving the navi-
gability of any river in the country, so
that steps may be taken soon?

Shri Santhanam? At present, the
entire responsibility rests with the
State Governments, but under the new
Constitution it is a concurrent subject.
The Central Board of Transport con-
vened a Conference last year to con-
sider the matter. As a result of that
Conference. a sub-committee was set
up and surveys were made about the
navigability of the stretch between
Allahabad and Buxar.

Shri A, C. Guba: Have the Govern-
ment any scheme for connecting the
Hoogly from Calcutta to the sea nia
Diamond Harbour by digging a canal?

Shri Santhanam: That scheme was
considered some time ago. 1 think
there is a lull in the consideration of
that scheme.

Shri A. C. Guha: Are Government
ready to take up the proposal?

Shri Santhanam: Not yet, ‘Sir.
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AR LICENCES
*1912. Dr. M. M. Das: Will the
Minister of Communica
ed to state: tions be pleas-

tm(.i!) the number of new licences so

issued by the Air ansport
Licensing Board duri
1950-51; and ing the year
(b) the expenditure incurred by
Government for facilitating the
smooth flying of planes along the
routes along which new licences have
been issued, eg. equipment of aero-

dromes necessary for the new air
servwes?

Minister of Communications

(Shrl Kidwai): (a) 13 licences have
so far been issued by the Air Trans-
port Licensing Board during 1950-51.

(b) No exgra e iture has so far
been incurred as the facilities required
for the operation of these services kad
been provided at the aerodromes con-
cerned in connection with the opera-
tion of other services established
earlier. But there are proposals to
incur expgpditure as follows:

(i) For an Aeronautical Communi-
cation Station at Imphal:

Capital Expenditure—Rs. . 13,100.
Recurring (Annual) Expenditure—
Rs. 11,200.

(ii) For a radio telephone channel
at Ranchi:

Capital Expenditure—Nil.

Recurring (Annual) Expenditure—
Rs. 5,000.

Dr. M. M. Das: May I know whether
Government have given any assurance
to these new licensees to the effect
that if any loss is incurred then Gov-
ernment will give a subsidy to cover
that loss?

Shri Kidwai: No such assurance has
been given nor was it asked for.

GROUNDNUT KERNELS AND
GrounpNUT Or1L

*1913. Shri R. Velayndhan (a) Wit
the Minister of Food and Agriculture
be pleased to state whether it is a faet
that groundnut kernels and ground-
nut oil had a steady increased demand
and sudden rise of price unheard of in
the history of the Industry before?

(b) If so, what are the reasons?

(c) What steps have Government
t:geto stegy the price for consumers

Minister of Food and Agricul-
ture (Shri K. M. u-uu): (a) Yes.
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(b) The rise in prices is attributable
to such causes as the uneasy inter-
national situation which has increased
the demand for exports, rise in internal
demand, speculative activity and to a
short crop of groundnut in 1950-51 due
to failure of late rains.

(¢) Government have suspended the
registration of overseas sales of ground-
nut oil and hand-picked selected
groundnut. The control over the prices
of Vanaspati also operates as some in-
direct check over groundnut and
groundnut oil prices. As the House is
aware, there is also a proposal now
for imposing a duty on the export of
groundnut kernels.

Stri R. Velayudhan: May I know
what is the total quantity of ground-
nut oil and kernel respectively required
for home consumption?

Shri K. M. Munshi: Unfortunately,
I have the percentage here and not
the quantity. If the hon. Member will
give me notice, I shall supply that
information. i

Pandit M. B. Bhargava: May I know
what control is exercised by Govern
ment to curb speculative activity?

Shri K. M. Munshi: Several State
Governments have taken action under
the Essential Supplies and other
relevant Acts. Further action in the
matter is also under consideration.

Shri Ramaswamy Naidu: What is the
quantity of groundnut cake that is
used for agricultural manure and what
is tglre,quantity that is used for feeding
cattle?

Shri K. M. Munshi: I should like to
have notice.

Shri Rudrappa: Is it the intention
of Government to cut short the export
this year on account of failure of crop
or is it their intention to cut short
future export also?

Shri K. M. Munshi: As the hon.
Member will see from my origi
reply, registration of overseas sales
has been stopped for the time being.

Shri Rudrappa: Is it only for tnis
year, or will it be even for the future?

Shri K. M. Munshi: We cannot say
anything about the next year. It
g:pends upon the situation prevailing

en.

CroP CONTROL

*1914. Shri R. Velayudhan: Will the
Minister of Food ‘and Agriculture be
pleased to state whether there is any
scheme for crop control in the integrated

food production plan?
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The Minister of Food and Agricul-
tare (Shri K. M. Munshi): No. The
targets of additional production set
under the Integrated Production Plan
(for foodgrains) are to be achieved
mainly by intensive cultivation schemes
which are so drawn up as to provide
sufficient incentive to the cultivator.
As regards the additional acreage
planned to be put under different
crops under the plan, except for land
reclamation by the Central Tractor
Organisation, it is left to the State
Governments to bring about the desired
cropping pattern by any appropriate
means.

The Sowing of Crops is controlled
to some extent by the fixation of prices
and the legislative restrictions imposed
by some State Governments. The
Integrated Production Plan however
is designed to achieve the targets of
additional schemes by Specific Schemes
of intensive cultivation.

_Shri R. Velayudhan: May I know,
Sir, whether any plan for crop control
was discussed in the  Agricultural
Economic Conference at Lucknow?

Shri K. M. Munshi: I do not know
what they did: it was a non-official
conference.

Shri R. Velayudhan: May I know.
Sir, whether the disparity in prices in
consumer goods is because of lack of
control of crops in the country?

Shri K. M. Munshi: I cannot answer
a question on high economics.

Shrimati Durgabai: May I know
whether the hon. Minister has got any
information in his possession that
some of the States—Part A and Part
B—have brought about certain schemes
with regard to crop control? If so,
which are those States and what are
those schemes?

Shri K. M. Munshi: In Bombay we
have the Bombay Growth of Food
Crops Act, which has been recently
extended to Cutch and adopted by
Saurashtra by ordinance. The C.P. and
Berar have got a Cultivation of Fallow
Lands Act, in which production of
approved crops is rmitted. In East
Punjab, there is the Utilisation of
Lands Act. The Madras Essential
Articles Control and Requisitioning
Act gives power to Government to
control the cultivation of specified
crops and to bring under cultivation
any waste land.

By ordinance the Government of
India have delegated certain powers
to some other States under the
Essential Supplies (Temporary Powers)
Act. Under this, the Madhya Bharat
Crop Control Order, the Madras Land
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Utilisation Order and the Madhya
Bharat Land Utilisation Ordinance
bave been issued.

Some State Governments have at-
tempted crop regulation by indirect
incentives.

Shri Kamath: Is it a fact, Sir, that
the ‘Grow More Food Campaign’ has
lost its separate identity and has been
merged in the integrated food produc-
tion plan?

Shri K. M. Munshi: I do not think

eliminated, but in order that it may
be strengthened.

Shrimati Durgabai: May I know,
Sir, what is the total extent of the
area that has been brought under
control as a result of these ordinan
and legislation. N .

Shri K, M. Munshi: I should like to
have notice of thrat question.

Shri R. Velayudhan: Is there any
country, other than India, with food
scarcity, which has legislation for
control of crop and food production?

Shri K. M. Munshi: I must make
enquiries far and wide.

Shri T. N. Singh: The hon. Minister
stated that under the integrated
scheme crop control as such is not
being done, but emphasis is being laid
on intensive cultivation. May I know,
Sir, whether it is not true that under
this integrated scheme there is also a
plan to regulate particular crops and
their production?

. Shri K. M. Munshi: With regard to
intensive cultivation schemes the pro-
posal is that they must grow a certain
percentage of food grains before grants
are given to them. In that way some
control is being exercised.

MoveMENT OF GoOODS

*1915. Seth Govind Das: Will the
lvtlax;uster of Railways be pleased to
state:

(a) the number of wagon miles
co&éered by goods during the year 1950;
an

(b) how does the figure compare
‘wuh those of the last three years?

The Minister of State for Transport
and Railways (Shri Santhanam):
Operating statistics of Indian Railways
are compiled for the financial year
only and not by calendar year. The
information given, therefore, relates to
the respective financial years only.
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(a) in terms  of four-wheelers,
2,625,420,000 on Class I Railways

during the financial year 1949-50.

(b) 1946-47*—2,328,104,000; 1947-48—
2,210,533,000; 1948-49—2,317,866,000.

Seth Govind Das: In this increase,
in which line and in whickr State has
the increase been uppermost.

Shri Santhamam: The Railways do
not act according to the States: this
is all on the Indian Railways.

Seth Govind Das: My question was
in reference to the lines; not alone in
regard to States.

Shri Santhanam: I have not Rot
separate figures for each railway
administration.

ExporT oF Cows

*1916. Seth Govind Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of cows or oxen ex=
ported out of India during 1949-50 and
dux(‘ling the first six months of 1950-51;
an

(b) whether it is proposed to ban
completely the export of cows etc., in
view of the great scarcity of milk and
milk products?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Nil.

(b) Export of cattle outside India is
prohibited except in very special cases
where the cattle asked for by a foreign
country are small in number and sre
required for experimental or breeding
purposes only.

/5 wife ow : fREl AR F
feran o 22 & g € W A A A
IR &, T IAF qEEE A TEIEE
£ yfreew N AT @ E?

[Seth Govind Das: Whether the
Government are contemplating to
impose any restrictions on the move-
ment of cows from one State to another
apart from their export to the foreign
ccuntries?]

Shri K. M. Munshi: I do not know
exactly. But my impression is—I am
speaking subject to correction—some
States have put some kind of ban.

g5 wfeg q@ @ FT AT HA
N AN 7g T e § o
g9rg ¥, T W) FEwAr agw A
R A v § S AR IT IH gH
*Excludes B.A. and N.W. Railways.
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g § ST a9 w< fawn A 2,
T AR o TR A I
TR a@ O @& §?

_[Seth Govind Das: Whether tive hon.

r is aware of the fact that

many cows are exported from Punjab

to Bombay and Calcutta and they are

slaughtered as soon as they go dry

and whether the Government are con-
templating to stop such exports?]

Shri K. M. Manshi: This relates to
inter-provincial movement. I should
like to have notice of tirat question.

Roaps IN VINDAYA PRADESH

(CONSTRUCTION)
*1917. Shri Dwivedi: (a) Will the
Minister of Transpert be pleased to

state how many new roads have been
undertaken to be built by the Vindhya
Pradesh Government since 1948 and in
what parts of the country? ’

(b) Have any of them been com-
pleted so far?

(c) When was the work on Chandla-
Laundi Road started and how many
rf::ru? of road has been completed so

(d) How long is it likely to take to
complete this work?

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) Sixteen, out of which ten lie in
the Baghelkhand Division and six in
the Bundelkhand Division.

(b) One work has been completed
and another is expected to be com-
pleted by March, 1951.

(¢) November, 1950. Road metal has
collected in two miles.

(d) It is hoped the work will be
completed in the ‘year 1951-52.

Shri Dwivedi: May I know whether
any amount had been earmarked for
the construction of roads for each
State?

Shri Santhanam: Yes, Sir. For each
Part C State a certain sum of money
is set apart and it is shown in the
Budget.

. Shri Dwivedi: What is that amount?

Shri : The total fs
Rs. 22-36 lakhs.

Shri Dwivedl: May I know what is
the share whictr Madhya Bharat,
Vindhya Pradesh and Bhopal got out
of this amount?

Shri Santhanam: This amount is for
Vindhya Pradesh.
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. Shri Dwivedi: May I know If there
is any programme for the coming year
for the construction of new roads and
the betterment of existing ones?

Shri Santhanam: The roads which
have not been completed will be taken
up and completed progressively.

PoLiTICAL SUFFERERS IN
VINDHYA PRADESH

*1918. Shri Dwivedi: Will the Minis-
ter of States be pleased to state:

(a) the number of the political suff-
erers who have been given some kind
of monetary aid in Vindhya Pradesh;

(b) whether any of such persons had
any certificates of their sufferings from
any authoritative sources; and

(¢) whether any political party or
organisation was consulted before giv-
ing such aid?

The Minister of States, Transport
;l_ul Railways (Shri Gopalaswami): (a)
ive.

(b) and (c). The Ministry of the
time is.reported to have made the
selection. There is no record of the
b:%is on which this selection was
made.

Shri Dwivedi: May I know the total
number of applications received in
this connection, and how many of
them were sanctioned?

Shri Gopalaswami: I know of five
cases in which sanction was given.

Shri Dwivedi: Is it a fact that the
Chief Commissioner sanctions these
applications at his own sweet will and
there is nobody to advise him in this
matter?

Shri Gopalaswami: On the other
hand I find that in most of the five
cases the grants were first given by
the Ministers—some of them of the
Vindhya Pradesh Government, others
of the individual State Governments—
and they were subsequently ratified by
the Chief Commissioner.

Shri Deshbandhu Gupta: What is
the amount given, may I know?

Shri Gopalaswami: In one case it
was Rs. 30 per mensem, in the second
case Rs. 5 per mensem, in the third
case Rs. 5 again, in the fourth case
Rs. 25 per mensem and in the last
case Rs. 30 per mensem.

Shri Dwivedi: May I know the
names of all the recipients?

‘Shri Gopalaswami: The first case
was the widow of the late Shri Narain
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Das Khare, a political worker of Tikam-
garh, tihre second case was a daughter
of the same person, the third case
was the mother of the late Shri Madho
Prasad Gupta, the fourth case was the
widow of the late Shri Kalka Prasad
and the fifth case was Shri Gayasilal
Gupta.

Shri Deshbandha Gupta: What is the
idea of giving Rs. 5 a month?

Mr. Speaker: He could follow it if
he had followed the answer. The re-
cipient of the five rupees is the
daughter of the mother who is given
thirty rupees.

AGRICULTURAL INDEBTEDNESS

*1920. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food and Agri-
culture be pleased to state the time
when the last enquiry into Agricultural
;‘n?ggtedness on an all-India basis was

eld?

(b) Is there any proposal before
Government to hold a fresh enquiry
into the matter and if so. when?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) In 1930,
by the Indian Central Banking Enquiry
Committee.

(b) No.

Shri Kishorimohan Tripathi: May I
know the total volume of debt as
established by that Enquiry?

Shri K. M. Munshi: I would like o
have notice of that question.

Shri Kishorimohan Tripathi: May I
know what steps the Government are
taking, particularly in Part C States,
to relieve the agriculturist classes of
this indebtedness?

Shri K. M. Munshi: I do not think
any particular steps are being taken,
but I am not sure about it.

Shri Kishorimohan Tripathi: Is
there any information with Govern-
ment as to the extent of land that is
being gradually transferred from the
agriculturist classes to non-agyim_.u—
turist classes as a result of this in-
debtedness?

Shri K. M. Munshi: I have not got
the information.

Shrimati Durgabal: May I knuw
whether the Rural Banking Enquiry
Committee headed by Prof. D. R.
Gadgil appointed by the Central Gov-
ernment has studied this question of
indeb ess betgre they made their
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Shri K. M. Munshi: As a matter of
fact the Rural Banking Com-
mittee has held that there is a strong
and widespread feeling, expressed both _
in the replies addressed to the Com-
mittee and elsewbere, that as a result
of the post-war developments there
has been a substantial reduction of
rural indebtedness.

Shri T. N. Singh: Is it proposed that
with the assistance of the Reserve
k steps may be taken to provide
credit facilities in the rural areas in-
stead of holding an enquiry just at
present?
Shri K. M. Manshi: The Report of
:iho; Reserve Bank is under considera-

Ch. Ranbir Singh: What steps do
Government propose to take so that
agricultural land may not pass into
the hands of non-agriculturists?

Shri K. M. Munshi: There are laws
designed to prevent this taking place.

DEeErP-SEA FisHING

*1921. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food and Agri-
culture be pleased to state what pro-
gress has so far been made in execut-
ing Government’s plan for deep-sea
fishing?

(b) What has been the average
quantity of catch per day in experi-
ments carried out so far?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The progress made in executing
Government'’s plan for deep-sea fishing
was indicated in replies to Starred
Questions Nos. 1281 and 260 by
Shri V. C. Kesava Rao and
Shri Upendranath Barman on thre 22nd
of March, 1949 and the 16th of Feb-
ruary, 1950, respectively. Besides
surveying and charting of fishing
grounds within a radius of 200 to 250
miles North West of Bombay Harbour
during different seasons and collecting
other data necessary for commercial
fishing around the Bombay Coast, the
fishing vessels attached to the Deep-
Sea Fishing Station. Bombay kave
brought upto the end of January, 1951
13,088 mds. and 25 seers of fish, which
fetched a sum of Rs. 2.77.011-7-0 gross.
In addition. training is imparted to
suitable candidates in deep-sea fishing
methods.

-

With financial assistance from the
Centre, the Government of West Bengal
have also -started deep-sea fishing in
the Bay of Bengal. Two Danish vessels
purchased for this purpose have
recently started operations, but these
are still in the tnigieal stages.
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(b) The average catch per fishing
day by each trawler up-to-date is
21 maunds. The average catch by each
of the smaller vessels (commonly
known as Reekie Boats) during 1949-
50 season was 10 maunds, but figures
'I(gi 1950-51 season are not yet avail-
able.

Shri Kishorimohan Tripathi: May I
know the total number of vessels that
were engaged in 1949 and that are
engaged now in 1951 for these opera-
tions?

Shri Thirumals
of that question.

Dr. Deshmukh: May I know if there
Wwas recently a Conference in Madras
on this question and if there are any

c recommendations which the
‘Government propose to implement?

Shri Thirumala Rao: There was a
Conference held last month in Madras
and after the Conference met for more
than_about a week they have made
certain recommendations which are
being considered by Goverdment.

Shri Kishorimohan Tripathi: May I
know if Government are extending
tirese operations to inland lakes like
the Chilka lake?

Shri Thirumala Rao: Yes, the State
Governmgnts are carrying on experi-
ments with regard to fish develop-
ment in inland lakes like Chilka lake,
especially in Orissa, Madras and Uttar
Pradesh.

Shri T. N. Singh: May I know what
proportion of this fishing is done by
private enterprise, what by State-aided
grwate enterprise and what directly

y the State?

Bhri Thirumala Rao: Some of the
State Governments are taking active
interest in these matters and there is
&e;;y little of private enterprise in

Rao: I want notice

Shri Kishorimohan Tripathi: May I
know if there is any documentary film
on this deep-sea fishing, produced by
Government and also if any has been
sent out to any foreign countries?

fsiltm Thirumala Rao: I am not aware
of it.

Shri Kamath: From reports avail-

able is deep-sea fishing more profit-

« able than .fishing in troubled waters
nearer the shore?

Shri Thirumala Rao: Sir, fishing in
troubled waters is the habit of politi-
cians like my hon. friend.

Shri Kamath: I protest. My question
has not been answered.
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Mr. Speaker: By referring to
‘troubled waters’ the hon. Member
himself invited that comment.

Shri Kamath: But what about the
question itself?

Shri V. J. Gupta: Is it a fact that
the omcialt re;:girts of theog‘ésher:ceﬁ
Department promise very g catcl
of deep-sea fish at Vizagapatam and, if
so, may I know what steps are taken
by Government to organize an up-to-
date fishing industry there?

Shri l'irnmarlta ll&): 211 the beginnin,
the Vizag po offered a very
prospect of deep-sea fishing, but f‘rom
the recent reports it is found that thre
fish have migrated to other areas and
our catches were less too.

Shri Kamath: Is it due to Ministers
rather than politicians fishing in
troubled waters?

Mr. Speaker: Next gquestion.
LICENCES FOR WIRELESS SETS

+1922. Shri M. V. Rama Rao: Will the
Ministt:r of Communications be pleased
to state:

(a) the number of licences issued for
the possession of wireless receiving sets
during the year 1950;

(b) the amount realised by way of
ees;

(c) the amount realised by way of
penalties levied for not taking out
licences in time;

(d) the number of licences issued
during the month of January 1951;

(e) the amount realised by way of
ees;

(f) the amount realised by way of
penalties; and

(g) the number of licences issued for
“community” sets in 1950 and in 1951?

The Minister of Communications

(Shri Kidwai):
(a) Radio Licenses............... 5,44,250
Dealers’ Licenses................. 8,157
Total 5,52,407

(b) About Rs. 59-96 lakhs.

(c¢) About Rs. 3-21 lakhs.

(d) to (f). Government have not
been able to collect the data required;
it will be laid on the Table of the
House when received.

(g) 1950 3.260
1951 January 1,128

8hri M. V. Rama Rao: May I know
the highest amount recovered in a
single case?
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Shri Kidwai: The highest amount
prescribed was Rs. 50.

Shri M. V. Rama Rao: May I know
whether licences are still being re-
newed after the close of the month cf
January or have all the licences been
renewed in the month of January?

Shri Kidwai: Up to now the practice
has been that the licences were to be
renewed a year from the date it has
been obtained. Under our new rules
all the licences issued are remewed
only up to the end of the current year,
so that from next year all the licences
will be renewable in January.

Shri M. V. Rama Rao: Is it not a
fact that all the licences that were
issued during the year 1950 were issued
so as to expire on the 31st of
December?

Shri Kidwai: Not all the licences
but since the decision was taken, that
is, in the middle of the year, the
licences are being renewed only up to
the end of December.

Shrimati Durgabai: May 1 know
whether any applications from holders
of community sets have been received
for concessions and if so, whether any
concessions are granted to them?

Shri Kidwai: I am not aware of any
such applications.

Shri A. C. Guha: How many com-
munity sets have been licenced in all
the States? Is it allowed in all the
States?

Shri Kidwai: I think there is no dis-
crimination between States and States.

Sbri A. C. Guha: May I ask whether
the facility exists in all the States?

Shri Kidwai: I hope so.

Shri Deshbandhu Gupta: Would the
hon. Minister give figures for the num-
ber of licences issued for Delhi?

Shri Kidwal: No separate figures
are available.

Shri M. V. Rama Rao: May I know
whether the Ministry of Communica-
tions maintains any contact with the
Ministry of Commerce in order to find

out the total number of wireless sets

imported into this country?
Shri Kidwal: No.

Sardar Sochet Singh: Are there any
monthly. cuarterlv or half-yearly rates
of licence fee in the case of those who
apply during the course of the year?

Shri Kidwal: As I said. we have
recently introduced it, so that we may

all the licences from January
to December.
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Mr. Speaker: The point is that, sup-
posing a man applies in July, will he
be charged for the entire year?

Shri Kidwai: Up to now it used to
be the entire year, but for this year
we have introduced it, so that we may
end the licences in December. '

Shri nwitvedi: Is 1ih§re af ch?inge of
procedure for applying for licences
and if so, what is the cause for this
change?

Shri Kidwai: I have replied to tkat
and the reason is that no reminders
need be sent. Everyone will know
that they will have to renew their
licences in January. .

Maulvi Wajed Ali: Will the hon.
Minister kindly collect the information
of licences issued State by State and
lay it on the Table of the House?

Shri Kidwai: If the hon. Member
puts down a question, the information
will be collected.

Shri M. V. Rama Rao: May I know
what is the method employed by the
Ministry of Communications to check
up whether all the sets that have been
imported in this country by private
owners are duly registered by taking
out licences?

Shri Kidwai: The dealers are not
allowed to sell any set without assuring
themselves that the private owner of
the set has duly taken a licence.

AssAM RAILWAY ADMINISTRATION

*1923. Shri J. N. Hazarika: (a)
Will the Minister of Railways be
pleased to state why the administra-
tion of Assam Railway has incurred
loss. if any, during the last few years?

(b) What is the extent of loss in~
curred during the last four years?

(¢) What measures of remedy. if
any.ﬂhave been adopted by Govern-
men!

The Minister of State for Transpert
and Railways (Shri Santhanam): (a)
The loss incurred was due to relatively
low earnings and comparatively high
expenditure.

(b) Losses during the years for
which actuals are available were as
follows:

1947-48

(15-8-47 to 31-3-48) ... Rs. 121 lakhs.
1948-49 Rs. 349 lakhs,
1949-50 Rs. 494 lakhs.
(c) Steps have been taken to reduce

Working Expenses by e acono-
mies in cost of fuel and establi t
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expenditure and postponing works of

less urgency. Similarly measures

have been taken to improve earnings

by better utilisation of wagons and

gorlcing stricter check on ticketless
vel.

Shri J. N. Hazarika: Has the Gov-
ernment made any attempt during the
last few years' to find out the most
chronic causes and what steps have
been taken to remove them?

Shri Santhanam: The chronic cause
_is the nature of the country through
which the Railway passes.

SHILLONG-AGARTALA RoAD

*1924. Shri J. N. Hazarika: Will the
:ltlértgsw of Tramsport be pleased to

(a) th;.hﬁrogress of the construction
of the long-Agartala Road;

(b) when it would be completed;
and

(c) the percentage of expenditure
to be borne by the Government of
Assam?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The hon. Member presumably refers
to the Shillong-Jowai-Badarpur-Low-
airpowa-Churaibari-Agartala road.
This road is motorable up to Passi, a
little beyond Jowai and from near
‘Badarpur along existing roads to the
Tripura border. About 30 miles
within Tripura are also motorable
with difficulty but there are large gaps
between the motorable sections. Con-
struction from Passi to the Lubha river
on the Passi-Badarpur section is
expected to commence shortly. Work
on the Churaibari-Agartala road is in
progress and it is hoped this portion
of the road will be ready for fair-
weather light traffic before the rains.

(b) The total work will be complet-
ed so as to be fit for light traffic by
gggdif sufficient funds can be pro-

(c) As at present estimated, only
14 per cent. of the expenditure.

Shri J. N. Hazarika: May I know,
Sir, what is the extent of loss if any
due to changing the old one and mak-
ing a new alignment?

Shri Santhanam: I have got the
estimates for the present programme
of the roads. Regarding the 1loss
incurred in the previous project, 1 re-
member to have dealt with it in detail
during the last Budget debates, in
which I had some trouble.

Shri Saprawnga: May I know the
‘approximate length of the road to
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be constructed, and the approximate
cost to be involved for the construc-
tion?

Shri Santhanam: The Lowairpowa
~Churaibari-Agartala Road has a
length of about 140 miles and Passi-
Badarpur Road about 90 miles. The
approximate cost of construction of
the former is Rs. 235 lakhs and that
of the latter Rs. 100 lakhs.

Shri Saprawnga: May I know what
makes it necessary to build the roads
at such a cost?

Shri Santhamam: The need for com-
munications and defence.

Shri Saprawnga: Is there any other
place in Assam similarly situated as
Agartala for purposes of defence and
communications?

Shri Santhanam: There may be, Sir,
but we have to connect Tripura with
Assam as it is entirely segregated
from India at present.

Shri A. C. Guha: May I know what
is the amount so far spent and whe-
ther Government is satisfied that the
amount spent has been rightly spent
and whether the work is progressing
according to time schedule?

Sbrl. Santhanam: At present the
work is progressing vety well and we
g?tve a tight control over the expen-

ure.

Shri A. C. Guha: What other means
of communications have the people
of Agartala with other parts of India?

Shri Santhanam: There is the air-

_lift, I think.

Shri A. C. Guha: Except that, the
is i, cep at, there

Shri Santhanam: There is the usual
track road for miles and cart tracks.

Mr. Speaker: I think the Question
Hour is over.

Shri Raj Bahadur: There is one

minute. The next question is rather
important.

Mr. Speaker: Then I will call the
next question.

DINING CarRs ON RAmLways

*1925. Glani G. 8. Musafir: (a)
Will the Minister of Railways be
pleased to state whether it is a fact
that the service of the dining cars,
attached with certain trains, in
certain cases, is reserved for higher
classes of passengers only?

(b) If so, what is the reason for
such distinction when a passenger of
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lower class is ready to pay for that
service?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). Although dining cars are
intended primarily for the wuse of
First and Second Class passengers, the
service is available to all classes of
passengers inasmuch as Inter and
Third Class passengers also can avail
of it on payment of the difference bet-
ween the Second Class fare and the
fares already paid by them for the
distance travelled in the dining car.
©On some Railways, Third and Inter
Class passengers are also supplied
meals and refreshments in their com-
partments from dining cars.

Short Notice Questions and Answers
Locust MENACE
Sardar B. §. Man: Will the Minister
Agriculture

of Food and be pleased to
state:

(a) whether a large scale locust
n;denace is now threatening the country-
side;

" (b) if so, the area affected; and

(c) the arrangements made to com-
bat the menace?

The Minister of Food and -
ture (Shri K. M. unshi): (a) Yes.
(b) During the Summer of 1950.

foreign swarms from across our
western borders had penetrated into
the country as far as Bihar in the
east, and Madhya Pradesh and Bom-
bay in the south, and there was a
large scale breeding over an area of
80,000 sq. miles, mostly in the per-
manent desert breeding tracts of
Rajasthan. The Summer-monsnin
breeding was successfully controlled,
but about two dozen swarms of late
immigrants again invaded the country
between September and November,
1850, wvisiting Rajasthan, Madhya
Bharat. Cutch. Saurashtra and parts of
the Bombay State. Breeding this
time was confined largely to the culu-
vated areas, which could not be con-
trolled very successfully owing to
religious susceptibilities of the people.
About half a dozen swarms, which had
developed as a result of this breeding
are now roaming in the Punjab. Uttar
Pradesh, Madhya Bharat and Hima-
chal Pradesh, etc. I recently learn
that two swarms have come in the
third week of February from Western
Pakistan, one via Amritsar and the
other via Ferozepur District.

(c) Since 1939, the Government of
India are maintaining a permanent
lL.ocust Warning Organisation for intel-
ligence work, which was considerably
expanded in 1850, and a control wing
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was added to it for organising anti-
locust work in the desert breeding
areas, fully equipped with motor
vehicles, power-operated dusters, syn-
thetic insecticides, etc. The vulnerable
States have also set up parallel
organisations for undertaking contral
in cultivated areas within their
respective jurisdictions.

Sardar B. S. Man: When was the
.threat of invasion and the presence of
locust swarms first brought to the
notice of the Government?

Shri K. M. Munshi: First of all, in
1949, Government of India was warn-
ed that a fresh locust cycle had com-
menced in all the countries situated
in the desert local belt extending from
India to Pakistan, Middle East Coun-
tries up to West Africa.

Sardar B. 8. Man: Is it a fact that
this locust cycle in India began to
breed in Ferozpur and certain parts
of Rajasthan, and that the swarms
which had come from the Persian
Gulf and other Middle East countries
were breeding all the time in certain
parts of Rajasthan and in Ferozepur
and in certain other parts of Punjab
and may I know why effective steps
were not taken to kill these Incusts even
at the hopper stage?

Shri K. M. Munshi: I have mention.
ed already in my reply that they were
breeding over an area of 80,000 square
miles and prompt steps were taken to
kill them. A few swarms escaped
because it was not possible to kill all
of them. as I pointed out, on account
of religious susceptibilities. Thess
swarms grew and are flying over the
Punjab besides the two new swarms
which are coming as an advance guard
of the anticipated invasion in summer.

Sardar B. S. Man: I am not asking
about the swarms which have subse-
quently come over from the western
borders or from the Middle East
countries, I am asking, when the
fact of this threat was brought to the
notice of the Government as early
as one year ago, why steps were not
taken to kill them effectively at the
hopper stage when they are umable
to fly.

Mr. Speaker: That is exactly what
he has replied.

Sardar B. S. Man: What I say is
that they are now flying. I am not
referring to the locusts that have
recently come.

Mr. Speaker: The hon. Member has
not caught the first part of the
answer. The answer was that it cover-
ed a wide area. of 80,000 square miles,
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that all possible steps were taken and
still it was not possible to reach parti-
cular areas effectively.

B. S. Man: Arising out of
part (b), what has been the approxi-
mate loss caused to the crops so far?

Shri K. M. Munshi: The
vary. In the Punjab it is
somewhere between 10,000 and 15,000
tons; I think on certain grounds it is
a bit exaggerated. It is very diffi-
cult to estimate the loss at this stage
accurately.

Sardar B. S. Man: How much
money does Government receive frcm
the International Locust Fund, and how
much has the Central Government
spent from its own funds?

Shri K. M. Munshi: I should like
to have notice: I am not sure as to
what amount was received
foreign countries. There is a budget
ot 18 lakhs so far as locusts are
concerned.

Kanwar Jaswant Singh: May 1
know in what places the religious
susceptibilities stood in the way of
the destruction of these locusts?

Shri K. M. Munshi: I do not want
to mention the places; I have men-
tioned them on more than one occasion.
It offends the susceptibilities of Mem-
bers from those parts.

Shri Deshbandhu Gupta: May 1
know whether the Government have
the co-operation of Pakistan in com-
bating this menace?

Shri K. M. Munshi: Oh ves. At
the International Locust Conference
Pakistan also was represented, and I
think, therefore. that they co-operate.

Thakar Lal Singh: Bhopal has not
been mentioned. Am I to assume
that this locust menace has not
touched Bhopal?

Shri K. M. Munshi: It has.

Sardar B. 8. Man: Has any arrange-
ment been made for the provision of
mobile units at the disposal of Central
Locust Organisation here at the Cen-
tre or in the States?

Shri K. M. Maunshi: The Central
Organisation has a unit and several
land rovers, power operating dusters.
Some of them were immediately
placed at the disposal of the Punjab
Government as soon as timatitm
was received.

Mr, Speaker: 1 think we have taken
a sufficiently long time over this.
Let us go to the next question.
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ESCAPE OF A PROSECUTION WITNESS IN
THE OASE AGAINST MIB LAk AL
oF HYDERABAD.

Shri Kamath: Will the Minister of
States be pleased to state:

(a) whether it is a fact that. one
Colonel Hassan, an important prose-
the case against
Mir Laik Ali, formerly of Hyderabad,
has escaped to Pakistan;

(b) whether it is a fact that he
took his permit to visit Pakistan
under the assumed name of “Pinto”,
the same as that of the President of
the Special Tribunal;

(c) the date and the circumstances
in which he escaped to Pakistan; and

(d) whether any enquiry is being
held in the matter?

The Minister of States, Transport
;nd Railways (Shri Gopalaswami): (a)
es.

(b) Yes.

(c) and (d). Colonel Hassan, who
is a witness in the ex-Ministers’ Case,
was bound over to appear as a wit-
ness when called upon 10 do so, by
an order of Special Tribunal IV. His
personal bond for Rs. 10,000 was
accepted in view of the fact that he
owned a house in Hyderabad valued
at Rs. 45.000. On 16-9-50 he applied
to the Special Tribunal for permissicn
to go to Bombay for medical treat-
ment and permission was granted.
He left Hyderabad on 2-11-50 without
notifying the Police who came to
know of it only on 7th November,
1950 and immediately alerted the
Bombay Police. An Officer of the
Hyderabad Police was deputed to
Bombay on 11th November, 1950 and
enquiries made by him revealed that
Colonel Hassan and his wife left by
air for Karachi on 3rd November,
1950 under the assumed name of Mr.
and Mrs. L. L. Pinto. The Custodian
of the Evacuee Property has been
notified of the Colonel's departure to
Pakistan and the Army authorities
have been requested to withhold his
pecxl:sion and gratuity pending further
orders.

Shri Kamath: Sir, may 1
whether the property belonging to
Col. Hassan at Hyderabad has been
forfeited?

Shri Gopalaswami: That has been
declared to be evacuee property. The
question of forfeiture can arise only
after summons is issued to him for
Sppearance as witness and he fails to
o so.

1846
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Shri Kamath:. Was . thsre an- idegui-
ty check- at. :the airpert . Bombay
and has any. report come to Govem-
ment to that effect? -«

Shri - Gopalaswami: wnahac‘im
was a.check: or not, he sucLesstuH}'
passed ’.hroueh to. Paklstan s

ShrlKa Isitatact that Col
Hassan used. fo be invited to Govern-
ment functions and . recéptions in
Hyderabad and was considered a
favoamte of Government? .

Shyri Gonnlasw;mi 1 do not know.
whether he was a favourite with fhe
Government or not; but .1 imagice
that, being an .army . ofﬁce: of rank,
he should have been invited to a lot
of important functions' in Hyderabad.

Ali case have so  far escaped from
Hyderabad?

Shri Gopalaswami: As far _as I
know only Mir Laik Ali has estaped,
amongst the acmsed

Pandit M. B, Bha.rgan May I )mow
Sir. whether the amount of the surety
aas been recovered from the sureties?

M.t Spesaker: No, it is 'z pre‘sonal

Dr. Ram Subbu Siagh: : What is
the number of police officers  who
have been sacked for their assistanés or
ioﬁt;phcxty in the escape of Mir Laik

Mr. Speaker; I ap afraid- that.
going into the details of the adm m..-
tration in Hyderabad. RIS

Shri Joachim Alva: Sir, in view of
the great feeling . prevailing
House last March aﬂxﬁn"ﬂ ont, oi‘ Ml.r
Laik Ali’s escape’ did entre issne
any directive to the State in regavd
tc. these accused.and witnesses to say
that if there is any negligence or:laxi-
ty, stringent measu.res vall be taken"

Shri Gopa.laswaml Mir Laik An
was an accused person in that case.
He was in custody and he escaped
from that custody. Col Hassan ‘was
only a witness in that ¢: What
the . prosecution’ was intereste }n was
to secure his appearance when wanted
for the purposes of the case They
took a bond from him. Or many
think a ban was. placed upon his
§ovmg outside Hyderabad, under’ the

lic. Safety. . Regulhtion of  the
State, That Rezulauon subsequenﬂy
was held to bé ultré vires by
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Kumari Pﬁmaja Naidu: Will fhe*
hon. Ministex: be pleased: to.state hew
many such escapes there have o
either from jail or hospitals ‘or the
High Court.or from  house:.; arrauts,
during the last two‘years;s s e

.),‘ grignnnt SAF

Mr. Spwker. the bom..: Mem-

ber mean escapes in derabad"

“Kumari Padmaja” Nau!ﬁ:*!‘és sir’f
Mr. Speaker: I am atraxd it is

again going into details about Hyds-
rabad. admmm:utbn. S

Kumari P
Su

IR
S Gapaluwlml Siéps ard héﬁ't
takg‘(o iricréase  the’ efficiencyof ‘the
Police. - L
Dr. M. C. Reddy Su-, trom the

numper af witnesses +for. - the: prosegu-
o w1 chl'gs 4he., hon:

ot m mrSa ;
camey bow, o trial will ke and

ﬁ

when .does he expect the case:{o. be
finally dispesed of?. .. . =

Shri Gopalaswami ;fhe hea ‘
believe, has Jus;gbee bgﬁn'e

the ccurt which' has been designated
for, that purpose.

Mr, Speaker: 1 thitk wé are’ golng
into 'the ‘details: of ‘thé’ H‘yderabad*ad-

ministration. We shall -stop “here. -

.Shri, Kamath: Only.one more queﬁ
tion, Sir:

Mr. Speaker. And’ t‘hat wm be the
last.

Shri Kamath Have Government
received ‘reports:~ tht _farmers: «pigh
ranking -officers iof : the  Nizam's--admi-.
nistration. sueh.as Msa¥:
Edroos-and others .are thmkin: of
certain plans for ~eacaping .-frem

’ Hyderabad stz:;d ha%. G(azemment

taken any

on them as well ‘as” ose"‘cmuni

wm; the Mir Lnik Alxcas& SR
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the police will look after him &nd
others if they are preparing to go to

I cannot say whether any
special restrictions have been put on

Shri Joachim Alwa: Sir, I would
ke to...

Mr. Speaker: Order, order.

Shri Joachim Alva: Sir, 1 had 2lso
given notice of......

Myr. Speaker: Order, order. I go to
the next item,

ANSWERS
QUESTIONS

PROVIDENT AND PEnsion Fonps oF
Disrraced Rannway Emrroves
" +1900. Shri_ Sidhva: (a) Wil the
of Rallways be pleased to
state the number of Rallway em-
ployees who have come from Pakistan
and whose Provident Funds and
Pension Funds have not yet been paid?
How many persons, since their
arggal in India from Pakistan, have
been paid these funds?
(¢) What efforts have been made to
expedite payment of these funds to
these Railway employees?

The Minister of State for Traasport
and Raflways (8hri SBanthanam): (a)
The number ot raflway employees
who have come from Pakistan and
whose Provident Funds and Pension
Funds have not yet been pald 1s
1,348. This ﬂgure does not lnclude
those pers who had opted for
Paldstan but have migrated to mdh

(b) 2,428 persons have been paid
their Provident Fund amounts and
pensions since their arrival in India
from Pakistan.

(c) A statement is laid on the
Table of the House. [See Appendix
XIV, annexure No. 12.]

Tournisrs TRarrFIC

*1901. Bhrl Sidhva: (a) Will  the
Minister of Transpert be pleased to
state how many tourists arrlved in

during the year 1950 from
foreign countries?

(b) What was the dollar gain by
Government, thereby?

(¢) How many offices for tourists’
convenlence have been opened in India
and what is the total expenditure
incurred on threse offices?
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The Minister of State for Transport
and Railways (Shri Santhanam): (a)
ments have been made for
the collection of tourist statistics at
all customs ports from January. 1981.
Complete statistics for 1950 regarding
foreign tourists to India are not
available. The returns for the period
September, 1950 to December, 1859
for all ports except Bombay show that
2048 foreign tourists visited India
during this period

(b) The Reserve Bank are working
out the details of a scheme by which
reliable estimates for income from
tourist traffic can be obtained. Mean-
while it is not possible to estimate the
income from this source.

(c) Government have opened regional
tourist offices at Bombay. Delhi,
Calcutta and Madras The expendi-
ture incurred on these offices during
lth; ooc&xmnt financial year 1is Rs.
49
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AERODROMES AT RAIPUR AND BILASPUR

[*1919. Shri Jangde: Will the Minis-
t.erte f Communications be pleased to

(a) whether Government have con-
structed aerodromes at Raxpur and
Bilaspur as was promised in the last
Budget Session; and

(b) how long will it take to com-
plete ‘the construction of these aero-
dromes?]

The Minister of Communications
(Shri Kidwal): (a) and (b). There
are serviceable aerodromes at Raipur
and Bilaspur which were constructea
during the war by the late War De-
partment and which have since been
taken over by the Civil Aviation.
Department and provided with cer-
tain essential facilities required for
Civil air transport operations.
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ProToTYPE COACHES

*1926. Shri 8. N. Das: Will the "

Minister of Railways be pleased to
state: »

(a) whether the prototype coaches
of the new design for which order
was placed on Schlieren in Switzer-
land have been received; and

(b) if the answer to part (a) above
be in the afirmative, whether these
have undergone the required test
under trafic conditions and if so, with
what results?

The Minister of States, Transport
and Rallways (Shri Gopalaswami):
(a) The two prototype coaches
ordered on Messrs. Schleren in
Switzerland will be deliveced ex-
works by the end of March, 1951.
They are expected to reach India in
May or June, 1951.

(b) The question does not arise.
CATERING CONTRACTS

*1927. Shri 8. C. Samanta: Will the
!\gahgster of Rallways be pleased to
state:

(a) the number of cases in which
Rallway catering contractors, botk big
and small, were found fault with for
(1) bad food-stuff, (ii) bad service and
(1ii) sub-letting in the year 1948-49
and 1949-50 (year and  contractor-
wise); and

(b) in how many cases the contrac-
tors were displaced?

. The Minister of State for Trausport
and Rallways (Shri Santhanam): (a)

_ A detafled statement of the informa-
tion required by the hon. Member Is
placed on the Table of the House.
[See Appendix XIV. annexure No. 13.]
It has been prepared for the calendar
years 1949 and 1950, for which informa-
tion is readily available.

(b) Thirty.

Mnx

*1928. Shri Raj Kanwar: Will the
Minister of Foed and Agriculture be
pleased to state:

(a) the names of Centres in Delhi
and New Delhi where retail sale of
good quality pasteurised milk s
effected by the Delhi Milk Supply
Committee under the auspices of the

Indian Council of Agricultural Re-
search?

. (b) ;;he retall price of suck milk
per seer;

344 P.S, T
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th aximum daily quantity ot
mig.ck) availangle for sale at each of these
Centres;

d) the maximum quantity of milk
pef-nzitteg to be sold at these Centres
to any individual customer; and

(e) the names of the Dairy Farms
fro hich such milk is brought into
themcgm'es referred to in part ¢a)
above?

Munshi): (a)
Centres for retail sale of milk have
not so far been opened but it is pro-
posed to begin with two centres from
the 8th March, 1951.

(b) The retail price of milk has
been fixed at eleven and half annas
per seer ex-sales depot for the
present.

(¢) The maximum quantity has not
been fixed as it will vary according
to requirements of customers and
total availability of milk.

(d) Not fixed; but it is proposed to
regulate it in relation to supply and
demand after the sales depots have
functioned for some time.

(e) The supply of milk has been
arranged from villages in the Deihi
State and_a co-operative milk union
in Uttar Pradesh under a scheme
financed by the Indian Council of
Agricultural Research.

FoOD SITUATION IN MAaDRas

*1929. Shri Ra T Will th
Minister of me b:

pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Food

Madras fn the Madras Assembly on

serious situation, the Madras Govern-
ment would have to face when the
harvested stocks were exhausted; and

(b) what arrangements Government
propose to take to enable the Madras
Government to face the serious food
situation which would become inevit-

able on the exhaustion of the harvested
stocks?

The Minister of Food and Agricul.
ture (Shri K. M. Munshi): (a) Ves.

(b) Government of India have in-
creased the import quota-of Madras
State for 1951 from 4 lakh to 5 lakh
tons. The Government of Indla are
closely watching the food situation in
Ntladras l:\!rég will bf:kte all suitable
steps wi may 'ound necess:
from time to time, i
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Foop . PROCUREMENT AND ISSUE .PRICES

*1530. Shri M. L. Gﬁl’b (8) -~ Willf

the Mi.uister of Food and
be pleasai state whether it has
ascertalned as to ho w the Bombay
Government. maintain a
difference ofRe lonlyinthenpro-
curément and issue prices when other
States ‘are having: difference of Rs. 3
to-Rs. 10 per maund?

(b) Can the same procedure be
adepted for .other - States - s0.that..the
complaing -of reultivators :is meduced? .

{c) What * action do * Government
to take on the representatiun
made by the States to allow them

control the

The ‘Minister i of Food -and - Agrica)
ture (Shri K. M. Munshi): (a) :ana
(b). The Government c¢f Bombay
maintain ‘a d.tﬂerence of only. seven

_cost. by
Government . of Bombay on . two
grounds (i) although. procuremeat is
done by the revenue department at
the, purchasmg centres - where

is delivered

-in .-clean_ - condition in

government godowns, the cost of pro-
curement is debited not to the Civil
Supplies. Department, but to the re-
venue Department; (ii).:the- intensive
system of procurement and rationing
in force .in Bombay .involves distribu-
tion of locally procured grains gene-
rally within the same,. district -swhich
reduces, . cos%ﬁof .. Yransport,. shortage;
etc. Thd erence betwsen . the .pro-
curement price and the retail issue
price cannot be uniform in - all “the
States ‘owing to basic- differences  in
conditions: of procumment trahsport,
and distribution up ' to ‘retail -stage.
The highest difference between  pro-
curement- end retail issue  rates
allowed - @t present is Rs. 4/07- fer
maund in ease of Tripura whete cost
of tramspert is very. high.

(c) ‘Govérnment of India have the
responsibility for the co-ordination of
controls -and prices ‘in the* different
States and for : maintaining’ the' price
level. Though in practice they do
their utmost to meet the wishes of h
State 1’.‘«:verrmﬁem.si,m ey cannot |
the States liberty do as they ik
as action by a State may advexsely
affect ‘its neighbours.

‘FLAG , STATIONS. oN S. I Raznwavs.
'1981. ‘Shrl R. sinmmmha. (a)
- Mindster. of

Rallways
plelled to ‘state whether flag Btatlonl

~
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on the SI. Railway were abolished
during war time?

“(b) I s0 hcw m sutl statt
were abollsﬁ any on.s

(c) What was the income: derived
per year from such. mtions"

(d) How many of them were re-
started after the war?

The Minister of State for: Trandport
and ' Railwiays (Shri ‘Santlianam): (a),
and (b). . 14 flag stations were clgsed

during the war.

(c) Rs. 45934 in all per year or
on -an average ' ‘of nearly Rs. 3,280
per: year 'pér station. '

(d) Al the 14 have since been
restored. |,

CEREAL REQUIREMENTS FOR RAJASTHAN
RATIONING  ~

*1932, Shri Sardar Slnthji Will the
Minister of Food and Agriculture be
pleased to state:

(aa)_l whe;her it ista farc;ﬁ that the
cerée. ireents for oning in
Ra)aslhan for 1951 is~ 2,40,000 tons
and the procurement target is only
1,80,000 tons, leaving a deficiency of
80,000 tons; and

{b) if the answer to part (a) above
affirmative, what = steps

be -in -the ative,
Government propose to take to ‘meet
the defictency?

The Minister of Food and Agricul-
turé: (Shri K. M.’ Manshi): (a)
Though Rajasthan had ‘accepted the
position. that -it was sulf-sufficient -the
latest estimate given b{ the Rajasthan
Government is heir deficit in
1951 will be 70, 000 !ons, )

(b): Government  of Tndia, ‘while of
the: view that this deficit can be con-
siderably brought down by intensi-
fying procurement in Rajasthan, have
nevertheless made- allotments totalling
11,500 tons during the first. three
months of the year and will render
all possible help within their power
as occasion requires during the com-
ing.months.

SuerLy o5 Iiz Axp AzRaTed WATER oN
Ramwavys

*1833. Babu Ramnarayan - Singh:
Will the Min.ister of Raflways be
pleased to state

(a)* whether the attention’ of Gov-
ernment ‘has ‘been drawn to an grticle
by Mr. G. H. Brown, Genera’[ Manager,
Thos. Cook and Sons. Limited,.in the
Puja Number of the East Indian Rall-
way Magazine regarding supply of
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Ice and Aerated Waters tc the wava-
ling public on Railways; and

(b) if the reply to part (a) above
be in the affirmative, the steps ta.km
to remove the allegations levelled in
that article, and if no steps have been
taken, thre reasons theref

The Minister of State for 'Cransport
:‘;’nn Rahiways (Shri Santhanam): (a)
es.

(b; Ice and aerated waters of good
quality can now be obtained in many
areas and it is no longer considered
necessary to allow the free carriage
of these commodities for long distan-
ces to ensure the purity of supplies
to passengers. Local supplies are
however, permitted only from facto
ries which have been certified by a
Public Health Authority. In conse-
quence of some complaints of unsatis-
factory service, the question of
whether some relaxation of the bsn
on free carriage is necessary, is
under examination.

PRODUCTION OF SUGAR

120. Dr. M. M. Das: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) by what per cent. the sugar con-
tent of sugar-cane has declined since
194 H

{b) the causes of thre decline; and

3 P8,

5 MARCH 1951

Written Answers 1956

{c) the steps taken by Government
if any, to restore the deficit?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) By
one-fourth per cent—from 10-13 per
cent. in 191546 to 988 per cent. in
1949-50.

(b) The causes of the fall in re-
covery are:

(i) deterioration in the quality of
cane supplied to sugar facto-
ries; and

(ii) slight fall in the technical
efficiency of sugar factories.

The sugar in cane and the cverall
recovery of sugar from cane in
194546 were 1250 per cent. and
8088 per cent. respectively as against
12-24 per cent. and 80-07 per cent.
respectively - in 1949-50.

(c) A 5-year Sugarcane Develap-
ment Scheme has been pu: into opera-
tion since 1948-49 in mos: important

sugarcane-growing States of the
Indian Union for improving both the
yield and the quality of sugarcane:
With the improvement ic the quality
of cane the sugar recovery should
increase.

Advice and assistance are given to
the sugar factories by the Indian
Institute of Sugar Technology for im-
proving technical efficiency.
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PARLIAMENT OF INDIA
Monday, 5th March, 1951

The House met at a Quarter to Eleven
of the Colck.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part D)

12 Noown
PAPERS LAID ON 'I'HZE TABLE

THIRD REPORT OF THE ESTIMATES
COMMITTEE

Shri M. A. Ayyangar (Madras): Sir,
as authorised by the Estimates Com-
mittee, I beg to lay on the Taple
of the House a copy of the Third
Report of the Estimates Committee on
the Ministry of Commerce, The
following Departments of that Ministry
are dealt with in the report:

The Secretariat, the Food Control
Organisation, the Administrative
Intelligence, the Export Control Organi-
sation, Office of the Economic Adviser
to the Government of India, Depart-
ment of Commercial Intelligence and
Statistics, Trade Commissioners and
tea.

This Report does not cover the
entire field of activity of the Com-
merce Ministry, but contains recom-
mendations on the organisations I have
referred to and which the Committee
could examine within the time at their
disposal, so far.

[Placed in Library. See No..IV. O. 1
9nN.]

RESOLUTION ADOPTED BY THE Knesseth
re. REARMAMENT OF GERMANY

Shri M. A, Ayyangar: Sir, I lay on
the Table a copy of the Resolution con-
cerning the re-armament of Germany,
adopted by the Knesseth—the Parla-
ment of Israel—on the 10th January,
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1951 which has been received from the
President of the Knesseth with the
request that it be communicated to our
Parliament:

RESOLUTION

1. The first Knesseth of the State of
Israel expresses the anguish of the
Jewish people in the matter of the
attempt to readmit Germany into the
family of nations, this same Geifmany
which has exterminated, in cold blood,
according to a pre-meditated plan, and
with diabolical cruelty, 6 millions of
our brethren, without any regrets or
remorse, and without having in any
way whatsoever shown any change in
its attitude or in its mentality even up
to the present day. :

2. The Knesseth protests vigorously
against the renewed rearmament of
Eastern and Western Germany, and in
particular, against the tendency, grow--
ing more and more evident, of forming
particular German military units.

3. The Knesseth appeals to all the
countries of the world, and first of alt
to those who were victims of German
atrocities, committed in our time, and
invites them to fulfil their obligations
towards humanity and towards the
Jewish people by bringing about the
complete demilitarisation of Germany,
by executing the chastisement of the
Nazi war criminals, and by preventing
the delivery of arms and of other
engines of war into the hands of the
West Germans as well as the East
Germans. We are profoundly con-
vinced that these arms would be of a
nature to imperil the future peace of
the world as they were in the past.

4. The Knesseth has decided to
forward this appeal to the United
Nations Organisation and to all the
Parliaments of the world. :

THIS RESOLUTION WAS ADOPT-
ED BY THE KNESSETH AT ITS
SESSION ON WEDNESDAY. January
10th 1951 (3 Shewath 5711) IN JERU-
SALEM.

(Sd.) MOSHE ROSETTI,
Secretary ol the Knesseth.
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INDIAN STANDARDS INSTITUTION
(CERTIFICATION MARKS) BILL

The Minister of merce and
Industry (Shri Mahtab): I beg to
introduce the Bill to provide for the
standardisation and marking of goods.

‘CODES OF CIVIL AND CRIMINAL
PROCEDURE (AMENDMENT) BILL

The Minister of State for Parlia-
- mentary Affairs (Shri Satya Narayan
Sinha): I beg to move for leave to
introduce a Bill further to amend the
Code of Civil Procedure, 1908, and the
Code of Criminal Procedure, 1898.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908, and
i}éeBCode of Criminal Procedure,

9 ‘"

The motion was adopted.

Shri Satya Narayan Sinha: Sir,
introduce the Bill

-

DELHI AND AJMER-MERWARA
RENT CONTRCB)Iﬁ.L (AMENDMENT)

The Minister for Works, Production
and Supply (Shri Gadgil): I beg to
move for leave to introduce a Bill
further to amend the Delhi and Ajmer-
‘Merwara Rent Control Act, 1947.

Mr. Speaker: The question is:

“That leave be granted to intro-
‘duce a Bill further to amend the
Delhi and Ajmer-Merwara Rent
Control Act, 1947.”

The motion was adopted.
Shri Gadgil: Sir, I introduce the Bill.

‘MOTION FOR ADJOURNMENT
AcUTE ScarcITY oF CLOTH

Dr. Deshmukh (Madhya Pradesh):
Sir, there is my Motion.

Mr. Speaker: Yes. I have received
notice of an Adjournment Motion from
the hon. Member Dr. Deshmukh for the
purpose of discussing a deflnite matter
of urgent public importance—according
2o him of course—namely;

“the situation created in the
country by the acute scarcity of
cloth and especially dhoties in
.most parts of India.”
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I need not give elaborate reasons
why this is not at all an urgent matter

Dr. Deshmukh: That is more impor-
tant even than food, Sir.

Mr. Speaker: The hon. Member’s
object is, to invite pointed attention of
the House and the hon. Minister to the
scarcity now prevailing; and that is
why I thought I should read it out
instead of disallowing it in chamber.

thSln'i Hanumanthaiya (Mysore): Sir,
e.....

Mr. Speaker: Order, order. I have
said so many times that when the
Speaker is on his legs, it is not in
order to interfere in the midst of his
remarks, and...... ,

Shri Hanumanthaiya: But, Sir....

Mr. Speaker: Order. order. What-
ever that be, he will be given a chance.

Now, I have said it often, and I
would like to repeat it here again. that
an adjournment motion is tabled when
there is something new, something
which is very emergent and something
which has arisen very suddenly. This
matter has been discussed through
questions and answers. With refer-
ence to scarcity of cloth hon. Members
are going to have an opportunity
during the Budget discussion to speak
on the matter. The situation is not a
matter of sudden creation. It is
certainly deteriorating. It may be
important and the situation may be
acute but it cannot be said to be
urgent in the sense in which urgency is
understood in relation to adjournment
motions. Therefore I do not think it is
possible for me to give my consent to
the motion.

The Minister of Commerce and
Industry (Shri Mahtab): Sir, since
several hon. Members seem to be
anxious to know about the situation
regarding cloth, may I with your per-
mission. Sir, make a statement here
and now, apart from the adjournment
motion?

Mr. Speaker: He can make a state-
ment if he likes and I may permit him.
But any statement on the merits will
not be permissible at this stage. For
that matter, he can make a statement
tomorrow, the day after or at any time
during the course of the discussions in
the House. If I were to permit the
hon. Minister now to make a statement,
it will involve a practice of allowing a
discussion on merits also after the
adjournment motion has been
allowed.
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Shri Mahtab: I always come pre-
pared whatever may be the questions
raised in the House, even though they
may be for purposes of propaganda
(Interruption).

Mr. Speaker: If the hon. Minister
‘had notified to me before I would have
.given him an opportunity earlier.

Shri Kamath (Madhya Pradesh):
‘Will the statement bring us cloth.....

Shri Hanumanthaiya: Sir, if you
have come to a decision that the
adjournment motion is out of order I
would not be in order to speak but if
you keep your mind still open, I would
like to make a few observations.

Mr. Speaker: My ruling is already
‘there and I gave that ruling because
-obviously. on the face of it, the motion
‘does not come within the rules or
within the practice relating to adjourn-
ment motions.

Dr. Deshmukh: May I say one
:sentence?

Mr. Speaker: Not now. That chapter
is closed.

RAILWAY BUDGET—LIST OF
DEMANDS

Mr. Speaker: Now the House will
‘take up Demand No. 4. According to
‘the agreement Demand No. 1 was dis-
«cussed till 5 p.M. at the last sitting....

Shri M. A. Ayyangar (Madras): Sir,
may I submit that in view of the
speeches overlapping and also Members
not being able to confine themselves to
particular points relating to cut motions
alone, it was felt necessary by the
House that discussion on all the cut
motions may proceed and once for all
you may put all the motions together
on the last day. On that understand-
ing hon. Members have proceeded so
far. If it is not inconvenient to the
Chair we may pursue the same course.

Mr. Speaker: It is not a question of
convenience or otherwise. I do not
see any difference in the suggestion
now made and what we were doing on
the last occasion. In fact hon. Mem-
bers will see that I placed Demand
No. 1, because practically all Members
of the House had suggested cut motions
and such of them as were sought to be
moved were allowed to be moved. All
these were discussed together. There
was one small change which was subse-
quently made. Instead of restricting
the speeches only to the cut motions
the speeches vovered the whole field of
the Demand and the cut motions. So
far as the priority that is given by me
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to the taking up of the various
Demands is concerned, I believe that
stands. The first Demand, Demand No.
1 was discussed for the whole of the
last sitting and according to the agree-
ment then arrived at, it was decided
that the other Demands should be
carried on up to. 2-30 p.M. day-after-
tomorrow and - thereafter the un-
attached Members will come in.

The Minister of State for Transport
and Railways (Shri Santhanam): In
fact, Sir, under the Deputy-Speaker, the
other day, that has been modified, so
as to cover all the cut motions on all
the Demands. Though the other
Demands have .not been moved for-
mally the House had proceeded on the
basis that all the cut motions had been
moved on all the Demands and that we
are to reply only on the last day and
that we are not asked to reply on
Demand No. 1 alone.

Mr. Speaker: I am not referring to
the replies. They may be given on the
last day. But each Demand on which
cut motions have been moved, has to
be taken separately. If all the
Demands are put together today along
with all the cut motions, it will be
nothing more than a general discussion.

Shri Santhanam: Exactly that is
what has happened.

Shri M. A. Ayyangar: Barring that,
the hon. Members were not inclined to
go beyond the cut motions. In excep-
tional cases a general discussion on all
the Demands on which cut motions
have been moved is permitted. The
discussion here is a narrower one. The
Members confine themselves to the cut
motions but they do not make any
distinction between one cut motion and
another. Those Demands on which cut
motions have been tabied and which
you have noted, have been generally
debated upon in the House. It has
been a smaller general discussion.

Shri Naziruddin ‘Ahmad (West
Bengal): There is one aspect of the
matter, Sir, which I want to bring to
your notice. I had only barely moved
one cut motion relating to Demand
No. 1 but unfortunately I could not get
an opportunity to explain. The result
was that the point which I desired to
make in my motion was not placed
before the House at all and the debate
was not confined to Demand No. 1
only. That is why we have travelled
on a wider fleld. I request that one
opportunity be given to me to speak on
my cut motion at any stage. We have
been debating all the cut motions in
the manner of a second general discus-
sion and I thought that exception may
be made in my case.
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. Mr. Speaker: It is not quite clear. Is
it suggested that all the Demands were
placed before the House?....

Some Hon. Members: Yes, Sir.
Some Hon. Members: No, Sir.

Mr. Speaker: Order, order. Let me
be clear on the point. So far as all the
cut motions are concerned on a parti-
cular Demand. I can understand a
general discussion in respect of that
demand. But if it is meant that all the
Demands and all the cut motions were
taken up.....

Some Hon. Members: Yes, Sir.

Mr. Speaker: It is a very curious
procedure to which I would not like to
be a party. It would be setting up a
very different and ultimately, in the
long run, a bad precedent in the House.
The idea of having a general discussion
is to have a_ discussion on all the
points generally. Then we come to
specific points and the idea behind cut
motions is to draw the attention of the
House to specific issues and confine
the discussion to such issues. If it is
now the idea to take up all the
Demands together, it practically comes
to having a general discussion de
movo. If that is the wish of the

Shri M. A. Ayyangar: With your per-
mission, Sir, may I say that it is not a
general discussion on all the Demands
but it was restricted only to those
Demands on which cut motions had
been tabled. Instead of hon. Members
being given an opportunity on each
cut motion to speak they were allowed
to speak on all those Demands with
respect to which cut motions had been
tabled. They are not allowed to go
beyond the cut motions and beyond
the Demand with respect to which cut
motions had been given.

Dr. Deshmukh (Madhya Pradesh):
No Member is able to speak more
than once.

Mr. Speaker: Let us not be guided
or swayed by the exigencies of the
moment. We are trying to regulate
our procedure and let us see which is
the best course. When one Demand is
taken up and all cuts are spoken to at
the same time., that also defeats
materially the object of moving cut
motions. But still, if the House is so
desirous, as I found it was, I thought it
would be all right to some extent,
though with much unwillingness on the
part of the Chair. But to.take up all
these Demands together is a different
thing. I understand that it is not pro-
posed to take up ail the Demands but

5 MARCH 1951

List of Demands S

only those in respect of which cuts are
moved. That to me does not appe:
to be a very proper procedure
follow. But if the House is keen an
wants to follow it I must make it clear
that I do not feel bound to follow such.
a procedure as that and in the interest
of better debate let us take each
Demand separately—1, 4, 9A, 15, 16
and 18. I am told they were not placed:
before the House.

Shri M. A. Ayyangar: They have
been taken as moved.

Mr. Speaker: They were intended to.
be treated in that manner but have
not yet been treated in that manner.
That will create. another difficulty.
That is, apart from the discussion
getting very general, Members will not
get more than one chance for mention-
ing such points as they have in respect
of these Demands. I think it is but
fair that those who have tabled cut
motions on several Demands should
have a chance to speak on each of
such Demand.

Hon. Members, in their anxiety to:
address the House, will have to care--
fully weigh the pros and cons before
they decide upon these things. I do-
not feel like being rushed into ac-
ceptance of that kind of a procedure.
In case hon. Members want to follow,.
as an exception for this year, what
they have done till now, then I am.
riot quite sure that the time-limit of
fifteen minutes is a proper time-limit
looking to the pace of the dis-
cussion..........coeeue

Shri M. A. Ayyangar: That has been
flexible, Sir.

Mr. Speaker: Well, I do not know.
Whatever is done, I have a feeling in
my mind that some people will have to
be crowded out. It is not possible to
give a chance to every Member. If the
idea of the arrangement is to give a
chance to all people.........

Dr. Deshmukh: Everybody will get
fifteen minutes under the arrangement.

Mr. Speaker: Looking through the
list of forty that is before me—not to
talk of others who might want to speak
subsequently—it is not possible to
reach them all.

Shri M. A. Ayyangar: Some hon.
Members have taken only ten minutes,
some have taken five or seven
minutes. .

Mr. Speaker:. I have no desire on
my part to curtail or extend the
debate. But before this House adopts
a procedure of that type I think it my
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duty to convey to the Members the
practical difficulties and also how such
a procedure as this would be looked
at by other legislatures in India, not
to speak of legislatures outside.

Dr. Deshmukh: Because we do not
‘want to carry any cut motions.

Mr. Speaker: May be, that is a
different matter. That does not mean
that the ordinary and proper proce-
dure should be set aside.

Now I shall put Demand No. 4 and
the cut motions tabled on it. The only
point will be that the hon. Minister
will reply to all this tomorrow.

The Minister of States, Transport
and Railways (Shri Gopalaswami): So
far as I am concerned, I am entirely in
Yyour hands and in the hands of the
House. If you ask me to reply at once
to all the cut motions I am prepared to
do so. If on the other hand you want
me to reply at the end of the debate
to all that has been said in the House,
I shall do so.

Mr. Speaker: What I meant was that
to the discussion on the cut motions,
‘he may reply at the end. What time
is he likely to take?

Shri Gopalaswami: So far as I am
«concerned I do not think I shall take
more than' half an hour because a
great deal is being repeated. I have
dealt with a good deal during my reply
to the general discussion. To this
extended general discussion also I shall
reply but within a more limited space
of time. :

Mr. Speaker: What time will the hon.
Minister of State take?

Shri Santhanam: If you will give
another half an hour for me, I shall
try to cover the ground that is not
covered.

Mr. Speaker: That means one hour.
It also means that we shall be able to
carry on up to 12 o’clock day after to-
morrow.

Now, do I understand from Pandit
Kunzru that the arrangement about
reserving time for them from 2-30 to 5
P.M. does not stand now?

Pandit Kunzru (Uttar Pradesh):
Since this has been treated as a general
discussion and every Member has been
allowed an opportunity of stating his
point of view, I do not think that we
need adhere to the proposal originally
made by the Minister for Parliament-
ary Affairs.
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Mr. Speaker: Let me clear this
ground first. So, do I take it that the
unattached Members do not propose
to move any of the cuts tabled by
them to any of the Demands other
than Nos. 1, 4, 9A, 15 or 16?

Pandit Kunzru: What I meant to say
was that a chance will be given to the
unattached Members during the rest
of the debate as it has been given to
them so far, and consequently it is not
necessary to reserve any particular
period of time for unattached Members.

Mr. Speaker: My point was that they
will be able to speak only on these
specific Demands. It is possible that
any of them might wish to speak or
move his cut motion in respect of some
Demand not included in the agreed list.

Shti Frank Anthony (Madhya
Pradesh): I do not know with whom
the hon. Minister for Parliamentary
Affairs came to an arrangement—he
did not certainly consult me or Mr.
Massey. Both of us have specific cuts
put down; mine is under Demand No. 6.
I do not mind, Sir, if because of the
agreement reached among Members of
the Congress Party, Demands Nos. 1, 4,
5 and 9A are taken, but in the time
allowed to unattached Members we
should be allowed to move our specific
cut motions. The only difficulty I
envisage is that if Demand No. 4 is
taken and then No. 5 is taken. after
that Demand No. 6 is excluded and you
go on to No. 9. can the House come
back to Demand No. 6?

Mr. Speaker: No. I think the better
course will be that he may move his
cut motion to Demand No. 6 now and
let the whole thing be under discussion.
I shall place all those Demands before
the House. of course, after having
registered—I will not say my protest—
but my difference on this procedure.
So I shall place Demands Nos. 4, 6, 7,
9A, 15, 16 and 18 and the cut motions
tabled on them. Any other Demands
which unattached Members want me
to place before the House?

Shri Birua (Bibhar): Demand No. 1.
Mr. Speaker: Demand No. 1 has
already been placed.

Shri Birua: We have not been given
time.

DEMAND No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION.

DEMAND No. 6—ORDINARY WORKING
EXPENSES—OPERATING STAFF.

DEMAND No. 7—ORDINARY = WORKING
EXPENSES—OPERATION (FUEL).

DeMaND No. 9A—ORDINARY WORKING
EXPENSES—LABOUR WELFARE.
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DeMAND No. 15—CONSTRUCTION OF NEW
LINES—CAPITAL AND DEPRECIATION

DeManp No. 16—OpPEN LINE WORKS—
ADDITIONS.

DeManNp No. 18—O°PEN LINE WORKS—
DEVELOPMENT FUND.

Mr. Speaker: Now these Demands
are before the House and the House
will start discussion on them.

Shri Naziruddin Ahmad: My diffi-
culty is that on the previous occasion
we were proceeding on the basis that
we were having a second general QJs-
cussion of the Budget. My cut motion
is on Demand No. 1 and I could not
get an opportunity to speak on that
occasion. If the procedure is revised
today I shall be put to a disadvantage.
All that I desire is to say a few words
on Demand No. 1.

Mr. Speaker: He may do that.
Shri Naziruddin Ahmad: Just now?
Mr. Speaker: Yes.

Dr. Deshmukh: Is not the hon.
Member misappropriating the opportu-
nity?

Mr. Speaker: He is appropriating it
to the best use. .

Shri Naziruddin Ahmad: Sir, I shall
confine my remarks to Cut Motion No.
87. 1 have only a few comments to
offer. This Cut Motion is to raise a
discussion about the retrenchment of
gtaff in the Jodhpur Railway. Consi-
derable hardship has been caused by
some order passed upon 350 Muslim
and 6 Christian employees. There
was some trouble in the Sind section
of the Jodhpur Railway in September
1947 during the general disturbances
on account of the proposed Partition.
As a result of this, about 650 men
came away from the Sind Section of
the Railway, and the working of many
Stations became impossible and some
of them had to be completely closed
down. The Jodhpur Government
thought that they should give notice
to those men who had come away and
ask them to go back to their original
jobs. By a general notification. they
gave notice to the 650 employees who
had come away. They informed them
that they had ‘“deserted” their posts
when there was no real danger and
there was only panic. They were
asked to report themselves for duty
by the 6th December 1947 and if they
did not join duty by that date, the
General Manager was directed to
remove them from service. These
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people did not join in accordance with.
the notification and the General
Manager discharged them on the Tth.
December 1947. Then the Railway
Authorities  transferred all  their
Muslim staff, who were working in
the Jodhpur Section to the Sind Sec-
tion and were capable of undertaking:
line duty. They all went and traffic
was partially resumed. But their
number was too small to run the Sec-:
tion. So, the Jodhpur Railway Autho-
rities issued a questionnaire to their
employees asking them whether they
were prepared to work in the Sind
Section or in the Jodhpur Section or:
they were willing to work in any
Section in which they may be posted..
All the 350 Muslim employees and 6
Christian employees said, “Yes” to
both. By this, they expressed their
readiness to serve in the Sind Section
or in the Jodhpur Section in which
they may be posted. In fact, this
was really a patriotic desire on their
part to place their services entirely in.
the hands of the authorities.

[MR. DEPUTY-SPEAKER in the Chair]

It was understood according to the
questionnaire that those who said
“Yes” to both Sections must be pre-
pared to work in any Section to which
they may be “posted.” It so happened
that these 356 men belonged to a staff
which was not suited for line duty and
the Sind Section. They belonged to
the office staff and workshop staff
mainly. The Jodhpur Railway
Authorities considered their cases
and found that it was impossible
to post or transfer them to the
Sind Section: because that Section
at the time did not need their services
at all. So, they were never ‘“posted”
to the Sind Section. In the meantime,
on account of the happy occasion of
the hirth of a son to the Ruling Prince,
the 650 employees who had come away
from the Sind Section were reinstated
in their jobs, thus creating a consider-
able amount of overcrowding in the
Jodhpur Section, while the Sind
Section remained considerably under-
staffed. = Then, there were rumours
and misgivings about retrenchment.
The Jodhpur Government declared
certain “principles” to be followed in
the matter of retrenchment which was
one. These principles were embodied
in a Jodhpur Government Council Re-
solution dated the 18th March, 1948. It
was stated that retrenchment should
proceed on principles and there should
be no favouritism. In accordance
with this decision. the General Mana-
ger issued a statement containing the
“principle and procedure to be followed
in regard to retrenchment”, This was
on the 21st April. He stated that io
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determining who should be retrenched
“seniority” should be taken into con-
sideration, which I suppose, means
only those who were comparatively
junior should be retrenched. Retrench-
ment was thus to proceed from the
bottom and not from the top. In this
declaration of the General Manager,
there is one important passage which
would throw considerable light on’the
subject. This is the passage which
stated that “such of the staff as had
opted for both Jodhpur and Sind
Sections would not be retrenched.” They
would be kept on, although they might
not necessarily be placed in the same
grade. I respectfully draw the attention
of the hon. Minister to this passage.
This is to be found on page 14 of the
printed pamphlet which I understand
has been submitted to him. So, it
comes to this, that these 356 members
of the staff who had opted for bot_h
the Sections and thus placed their
services at the entire disposal of
Government were not to be retrenched,
although it was understood that they
might not necessarily be kept in the
same grade. Meanwhile, the General
Manager in implementation of his
declaration issued actual notices and
persons who were at the bottom were
selected for retrenchment and notices
were served on them. Inthe meantime,
the partition of the Railways took
place and the Sind Section went to
Pakistan. Consequently the time of
the notice was extended in all cases.
Meanwhile, another General Manager
came. It was, I think, Mr. C. L. Kumar.
who, for reasons best known to him
and apparently without any reference
to Government, entered into a different
arrangement altogether. He withdrew
all the notices of retrenchment that
were given. He then selected these
three hundred and fifty-six men for
retrenchment and gave them notice
accordingly. As I have already ex-
plained, it was assured by Government
that the misgivings of these people
were absolutely unfounded, and as
they had exercised their option with
regard to both the places, they would
not be retrenched. But these were the
very persons who were specially
selected by Mr. Kumar for retrench-
ment and they have been retrenched.

I understand that at that time a
distinguished Member of this House.
Mr. Jainarain Vyas, was the Prime
Minister of Jodhpur. He was a party
to this assurance given that these
people would not be retrenched, which
was conveyed to them by the General
Manager. So far as I could understand.
there was no change of Government
policy. The change in that policy was
effected by Mr. C. L. Kumar alone
without apparently any fresh authority.
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I am told that these retrenched offi-
cers came to Mr. Harihar Nath
a Member of this House, who wrote a
letter to the hon. Minister of Statﬁ;

the printed booklet.
gave a reply to
appears at page 21. Mr. Santhanam,
I should submit, made a mistake in
saying that these people were retren-
ched in accordance with correct deci-
sion, namely that those who had
“opted” for Pakistan section were liable
to be “transferred” to Pakistan. I
have no doubt that the proper materials
were not placed before Mr. Santhanam,
for fair-minded and just as he is, he
would not have expressed this opinion.
The whole case depends upon the word
‘transfer’. Mr. Santhanam was of the
opinion that they were really transfer-
red to the Pakistan Section and, there-
fore, their discharge was not unjust.
As I have already shown, they were
never transferred at all. As a matter
of fact they were all along in Jodhpur
Secticn and were all along in service.
Therefore, their discharge is not justi-
fled on merits. They were not to be
given any notice of retrenchment; I
do not know by what process or princi-
ple they were retrenched.

Then, Sir, there is a further condi-
tion that if these people at all were to
be retrenched, they should be retren-
ched, due regard being given to
seniority. As a matter of fact, these
people were not retrenched on the
ground that they were juniors, but
merely because they belonged to a
particular group. I, therefore, submit
that their retrenchment was first of all
not justified, in view of the assurance
given, and secondly if at all they were
to be retrenched, they should have
been selected from the bottom. As a
matter of fact, this rule was never
observed in practice.

Again, the retrenched hands were
clearly told that they would be absorb-
ed in new vacancies. I understand
that the Jodhpur Section of the Railway
is expanding: the workshop is expand-
ing, and that about four hundred men
are going to be taken in. I see no
reason why the cases of these retren-
ched hands should not be taken into
consideration in filling these vacancies.

So the points on which I rely are:
first that according to express under-
standing and subsequent clarification,
these people were not liable to be
retrenched at all. Secondly, if at all
they were to be retrenched, they should
have been selected from the bottom.
Thirdly, they are eligible at any rate
for consideration in regard to re=
appointment. The Railway is going
to appoint a large number of men and
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[Shri Naziruddin Ahmad]
I submit that the cases of these people
should be taken into consideration in
making these gppo@ntments.

The hon. Minister and the Minister
«of State who preside over the destinies
.of railway people are essentially. just
and fair. 1 do not wish to pursue
my cut motions. I have every con-
fidence that they will consider these
cases and do what is necessary for
righting these wrongs.

Shri Jainarain Vyas (Masthan):
May I make a personal clarification?

About persons. who were transferred
to the Sind section of the Railway I
have something to say. The whole
thing happened during the period when
1 was not Chief Minister of Jodhpur
State—someone else was. Unfortu-
nately, the word used was “transfer”, in
place of the word ‘opting’ for Pakistan
or India. From the record I found
that the men in the workshop were
told that those who opted for India
would be given first preference in the
matter of service and those who opted
for Pakistan would not be employed
here. Then, those who had. opted for
India and Pakistan would have second
preference. As a matter of fact at
that time people were very panicky
and the employees who opted for Pakis-
tan were mostly Mohammadans. There
were, of course, a couple of Hindus as
well. The word ‘transfer’ was un-
happy and the report of the foreman
in the workshop says that the workmen
were informed that those who had
agreed to transfer for Sind section
would not have any right to come back
to the Indian section and those who
had opted for both the sections would
be given second preference. According
to this more than two hundred men
who did not actually go to Pakistan
but who had opted for both, in the
words of the Foreman, were re-
employed in the workshop and the
Jodbpur Railway asked the Govern-
ment of India to treat them as surplus
and absorb them. That is the actual
position.

Shri Frank Anthony: I have in my
cut motion sought to focuss attention
on the disabilities of railway staff. |
see that my hon. friend the Minister
for Railways has a rather sardonic
smile on his face, probably anticipat-
ing a broad-sided attack from me.
But allow me to assure him and the
House that it has been my fortunate
experience that more than any of his
predecessors he has sought steadily
to eliminate the disabilities of railway
staf. What I propose to ask him in
the few minutes at my disposal is to
continue that goodwill. I want
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assure my hon. friend the hon. Shri
Gopalaswami Ayyangar that what I
am_asking for is the elimination .of
real disabilities. I am asking for that
not as a matter of concession or a
matter of privilege but what I regard
as a matter of right.

The first major grievance which I
would bring to his attention is the
classification and treatment of old
staff. I regret to say that certain
rules brought into effect fairly recent-
ly are being applied retrospectively to
penalise old staff irrespective of their
date -of recruitment or the conditions
prevailing at the time of their recruit-
ment. For instance, fairly recently
a Railway Board order was issued—I
think it was about 1948—where certain
educational qualifications were pre-
scribed. The Senior Cambridge or
Matriculation was prescribed as the
equivalent of the S. S. L. C. I have
no particular grievance with that.
But my grievance is this that as far
back as 1943, the then basis of
recruitment was the Middle School—
what was then known as the Anglo-
Indian or European School—certi-
ticate.  Staff recruited then with the
Middle School certificate, which was
then considered equivalent to _the
S.S.L.C., were appointed to posts of
A Grade Firemen and they were given
certain channels of promotion. But
because of this new rule of 1948 these

-unfortunate men recruited as far back

as 1943 are retrospectively penalised,
their channels of promotion are taken
away and they are classified as semi-
literate or illiterate staff. I feel the
hon. Minister with his vast experience
of administrative matters will appreci-
ate that this attempted application of
these rules and this attempt retrospec-
tively to penalise staff recruited as far
back as 1943 is misconceived and un-
tenable.

My next point is this. I feel—and
I would earnestly request the hon.
Minister to give this matter his
sympathetic consideration—I feel that
the Railways should initiate some uni-
form policy in the matter of suspend-
ing an employee. For instance the
present general practice is that as
soon as a complaint is received against
an employee, almost immediately he
is suspended. As soon as the police
begin an investigation, he is imme-
diately suspended. Personally I do
not think that this is fair. Sometimes
the police take as long as a year or
two years to investigate a case. And
at the end of two years they do not
proceed with the case because there
is not sufficient evidence forthcoming.
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My own submission in. this matter is
that some uniform priniciple should be
.adopted. I feel that it is only after a
man has been convicted by the first
court that he should be suspended.
‘Then there is a prima facie case for
suspending the man. The hon.
Minister may say that there is no
.real grievance or hardship because if
he is suspended and if after one year’s
nvestigation the case is dropped he
.gets his back pay or arrears. But it
is: poor satisfaction to a person who
.has been suspended for a year and
who has been tried for a period of
two years and at the end of three
_years is exonerated, for the adminis-
tration to say “Well, you get three
years’ arrears”. The grievance is
this that during the period of suspen-
.sion he gets only a quarter of his
salary: he is prevented not only from
living but, what in my opinion is
:more important, from prosecuting his
defence. As regards this question of
when a man should be suspended I
"have said I feel that he should be sus-
pended when he is convicted, because
‘then there is a prima facie case for
~suspending him. I also feel that a
man should not be removed from
service immediately he is convicted
in the first court. My own feeling
is that he should be removed from
‘service only after his appeal has been
dismissed. In reply to that the hon.
Minister may say, “Why, there is a
‘revision still pending”. I say “No”.
'Once a man has exhausted his right
of appeal, if it has been rejected by
the appellate court, there is a good
‘prima facie case to remove him from
service. For instance there is a case
which I have brought to the notice of
ghe hon. Minister for Railways. It
is the case of an Assistant Night Fire-
man. What happened? The court
was seized of his case. A chalan was
put up. It may have been an in-
cqmplete chalan, but the court was
seized of his case. After the court
was seized of the case a denartmental
-enquiry was initiated. @ While the
court case was pending the man was
removed from service without even
the findings of the enquiry being made
known to him. Then he was acquit-
: by a competent court. I
represented the matter to the General
Manager of the E. I. Railway.

received a peremptory, and I am
sorry to say the not very intelligent
reply where he said that although he
‘had been acquitted of the charge of
negligence, the court of enquiry had
before it certain other charges. I
say that is not correct. To begin
with, the results of the findings were
never made known to him, and with-
wout any reasons being assigned he
‘was removed. He was charged be-
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fore it with negligence of which
charge he was completely exonerated
by a competent court.

I suggest that three principles arise
for the consideration of the hon.
Minister.

Is it fair—

when a man’s case is before a
court, to initiate a depart-
mental enquiry;

while a case is sub judice in the
court, for him to be removed
as a result of the ﬁndings'of
a departmental enquiry—which
are not made known to him;

afterwards, when he is completely
exonerated of the charge of
negligence by a competent
court, for the General Manager
to come and say that the de-
partmental enquiry had other
charges before it—which I
submit is not correct—?

The tremendous hardship that arises
out of this practice is exemplified in
the case of an ex-P.W.I. employee,
Bhattachariya. What happend in
Bhattachariya’s case? As soon as the
investigation started he was suspended.
After his investigation and his trial,
lasting another year or two, he was
convicted. He was immediately dis-
missed. On appeal he was completely
exonerated. Now, what is going to
happen to Bhattachariya? He was
completely exonerated by the court.
How can the administration make
amends to this man? As soon as the
investigation started they suspended
him. Although his appea! was pend-
ing before the Sessions Judge, he was
removed from service. I ask what
amends can be made to this man? I
will read only two sentences from the
judgment of the Sessions Judge:

“The absurdity of the prosecution
story is further obvious from the
following circumstances.......... It
is thus obvious that the prosecution
had utterly failed to prove that
Bubulal did not work as a gang
coolie during the relevant periods.
...The prosecution story about the
conspiracy is absurd and rests on
the testimony of unreliable wit-
nesses. Bubulal himself is an ac-
complice whose testimony cannot
be accepted without sufficient cor-
roboration. He has revealed him-
self as & liar at every step and his
witnesses are no better than him.
The prosecution case is entirely
false and fabricated.”
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[Shri Frank Anthony]

How, following the present practnce,
can you make amends to Bhatta-
chariya? This is not an exceptional
case—it is a matter of principle. I
earnestly appeal to the Minister not to
suspend a man merely because a com-
plaint is received or the police begin
an investigation. If he has been con-
victed, then suspend him. Then, after
his appeal and after that appeal has
been rejected, at that stage the hon.
Minister would ‘be perfectly justified
in removing him or dismissing him.

Another point which I wish to bring
to the notice of the hon. Minister is
the treatment of staff involved in
accidents. Do not let me give the
impression for one moment that I am
asking you to be lenient with negligent
staff. By all means be ruthless with
regard to negligent staff. At the same
time I do enter this plea, do not make
scape-goats of your staff, do not
sacrifice them at the altar of uninform-
ed clamour by the public or maybe
even by Members of this House. This
is what happened in a particular case.
Here is a man, Butler, who has not
only an excellent record of service but
an ultra-exemplary record with a
gservice of thirty years. Up till recent-
ly he used to be hand-picked in order
to take specials out for either the
Prime Minister or the President.
What happened? Merely because
there was an accident, merely be-
cause some bogies telescoped and
there was an unfortunate loss of life
this man has been penalised. In two
lines his whole appeal has been dis-
missed. There was a prescribed speed
limit of 10 miles. There was a speed
indicator. The Guards journal shows
that the man was travelling at a lower
limit. A test was made but at the
other end, as the rails had been up-
rooted. The rail pound pressure was
different at the place of the test.
During the test only the engine was
used without any coaches being attach-
ed as when the accident occurred. At
the time of the accident there was a
cyclone and there was rain. The
ballast, I believe, was not the same.
Merely because there was loss of life,
the man’s whole career has been
destroyed: he has been dismissed from
service. I would ask the Minister to
look into this case with the sympathy
that it deserves.

Shri Gopalaswami: What is the name
that the hon. Member mentioned?

Shri Frank Anthony: Butler.

Then. Sir, I am going to make an
appeal and I am certain that it will
not fall on barren ground. 1 appeal
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to the sense of chivalry of the hon.
Minister for Railways. I am optimist
enough to believe that since he belongs -
to an older generation, unlike myself
and the Member for Staff in the
Railway Board, Shri Neelakantan, he-
cannot remain unresponsive to my
plea; my plea is on behalf—I feel there -
is a well grounded case for a conces--
sion—of women teachers.

Sir. I had approached Shri.
Santhanam and although we had
brushes in this House, I have always.
found him very helpful and very under-
standing. As a result of that approach.
the nurses on the Railways were given.
special pass concessions. I am now
making a special plea for women
teachers. I approached Shri Neelakan-
tan—I suppose he was dealing with it
essentially with the attitude of an
official untouched by any sense of
chivalry: he said: How can we extend
it to women teachers? In the case of
nurses the plea can be taken that they
are rendering humane service. On the
same analogy can it not be said that
women teachers—I am not pleading.
for any particular community, but for
all women teachers—can it not be
argued on their behalf that they are
also rendering exceptional, humane
service to the community? Then there
is this argument also: One of the con-
ditions of service of many of these
teachers. when they joined thé Railway
schools. was that they would be en-
titled to second class travel. The
Railway Minister may say: If you ex-
tend it now to teachers, how can we
deny it to other women employees
getting the same scale of pay? I have
already said it should be on the same
basis as was extended to nurses, that
is. for rendering exceptional service.
It was a condition of their terms of
service when they joined the schools.
Last but not least and I say by and
large, it can be said that the teachers
irrespective of their salary are drawn
from—I1 say it without any offence—
a higher stratum of society than the
average women employees of the
Railways. Most of them are double
degree holders, all of them have to be
Matriculates or Senior Cambridge
certificate holders. They come from &
genteel stratum of society. Merely
because they belong to the worst-paid
profession in the country, I say, that
is no reason for denying them this
concession which has been given to
the nurses and compelling them to
travel under conditions which essen-
tially must be repugnant to them.

Sir. I want to say a word about
recruitment. I note with regret that
the paper qualifications in respect of
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some cadres have been raised. I say
this without any sense of resentment or
without pointing a finger at any one.
There is a widespread feeling among
Anglo-Indians that these paper qualifi-
cations have been raised in order to
exclude the further recruitment of
Anglo-Indians. Before these paper
qualifications were raised, the middle
school certificate was quite sufficient
for the position of an A grade fireman.
Today the Railways require the Senior
Cambridge certificate. Is it fair? A
Senior Cambridge certificate is requir-
ed for a lad who wishes to be an officer
in the Army, a lad who is responsible
for the lives of battalions, of divisions
of army corps and yet the Railway
Administration is now requiring the
same qualification from a man in order
to shovel coal. And can it be said
that the middle school examination
standards, which were sufficient to es-
tablish efficiency, that those standards
are now too low? The Ministers them-
selves admitted that those standards
were pre-war standards, which they
have not been able to recapture.
Those standards were set by men with
middle school certificates from Anglo-
Indian schools.

I will say the last word about confir-
mation. The hon. Minister of State
said that there is no real grievance
with regard to confirmation. All I wish
to emphasize in the short time at my
disposal is that with regard to Class
II, this is not correct. I am not going
to fltay the Minister of State. I have
figures here with which I could make
his positipn embarrassing. Although
he may be older in_age, with regard
to Railway matters I consider him to
be my younger brother. With regard
to Class II officers the average number
of officers unconfirmed is over 70%.
I have got the figures. On the E. P.
Railway out of 10 sanctioned posts 7
officers with more than two years
service are unconfirmed, representing
a percentage of unconfirmed officers
of 77.7. And 1 believe that is the nosi-
tion generally prevailing in almost all
the Railways.

Shri Joachim Alva (Bombay): May
1 raise a point for clarification? We are
much indebted to the hon. Member for
his constructive criticism in regard to
the Railway servants who are dismiss-
ed or suspended. I want a clarifi-
cation from the hon. Minister that the
employees and officers of the Railways
ought to be dismissed or suspended
only after the High' Court confirms
their conviction. This is an important
point that Mr. Anthony has raised.
It is not merely moral but a legal
point. I would therefore like the hon.

5 MARCH 1951

List of Demands 3987

Minister to confirm or clarify this point,

namely, that the railway officers need

be dismissed only after filing the pro—

nouncement of the High Court con-

ﬁrm#xg their conviction from the lower -
court.

Mr. Deputy-Speaker: It is One -
O’clock. The House will now stand ad-
journed to 2-30 p.Mm.

The House then adjourned for Lunch .
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Rathnaswamy (Madras): I have
moved a number of cut motions and
I therefore take this opportunity to
say a few words on those cut motions.

I should warmly congratulate the
hon. Minister for Transport.........

Mr. Deputy-Speaker: Hon. Members
spend away a minute or two in con-
lgrfattulations. and then there is no time
eft.

Shri Rathnaswamy: ...for the effici-
ent and profitable management of this
great national concern and great pub-
lic utility service. Although I say so
much in congratulating the hon. Minis-
ter, still, I am constrained to say a
few words about the way in which
the hon. Minister for Railways has
come out with his proposals for enhanc-
ing the passenger fares. The hon.
Minister, in his speech, said that the
proposals brought out by the Govern-
ment would administer only a mild
shock to the people here and to the -
people outside. But, I may tell you,
Sir, that it has not administered only
a mild shock, but certainly a very vio-
lent and terrible shock tc the people,
poorer classes in particular and the
middle class in general. I do not know
by what mysterious process the hon.
Minister has formed his conclusion
that the enhancement of the passenger
fares will not in any way affect the
inflationary forces that are at play in
this country. I may tell you, Sir, that
this is going to play a very vital
part in worsening the economic situ-
ation in the country, particularly at
a time wher: the prices of commodities
are heading towards Himalayan heights,
when to the poorer classes living has
become indeed a nightmare and when
the people are so much hard put to
make botn ends meet. When the peo-
ple are finding it so difficult to balance -
their meagre budgets, I do not under-
stand what justification Government
can have to say that these passenger
fares can be enhanced. When once the -
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fares are increased, it is a notorious
fact that Government seldom revise
them. I should like the hon. Minister
to give a categorical assurance to the
people that these fares are going to
be there only as a temporary measure
and will be revised as soon as the
economic position of the Raiways be-
comes better.

Then, Sir, I was very much pained
to hear that a sufficient number of
scheduled caste candidates were not
forthcoming for the different categori-
es of service in the Railway depart-
ment. My information is that a num-
ber of applications of scheduled caste
candidates are being rejected under
some plea or other. I should like to
suggest for the consideration of the hon.
Minister that it is enough if the
scheduled caste candidates possess the
minimum educational qualifications.
I am sure that a number of people
bave applied to the Railway De-
partment; but somehow they have not
found favour with the Railway Com-
mission. I would like therefore to
take this opportunity of appealing-to
both the hon. Ministers, deeply interest-
ed as they are in Harijan uplift, and
particularly to Mr. Santhanam who
has evinced an abiding and very great
affection to the Scheduled castes. I
should like to make a personal appeal
to the hon. Minister to see whether a
good proportion of the appointments
cannot be given to the scheduled caste
candidates who have applied to the
various services.

Incidentally, I would like to draw the
attention of the hon. Minister to the
change of the time of departure from
Madras of the Grand Trunk Express.
Formerly, it was running at a very
convenient hour in the morning. Now,
that train leaves Madras very early in
the morning and those that start from
Madras are put to considerable incon-
venience. I therefore request the hon.
Minister to see whether it would not
be possible for him to change the hour
of departure of the Grand Trunk Ex-
press from Madras.

I would also like to say a few
words about these social guides. I am
raid that these appointments look
like sinecure appointments. I wonder
what useful purpose is being served
by these social guides. Since I feel
that there is not much work far these
social guides, I should venture to sug-
gest to the hon. Minister that their ser-
vices can be better utilised in propa-
gating to the travelling public to ob-
serve rules of sanitation and hygiene.
as still it is a notorious fact that most
of the railway compartments are very
dirty, not excludirg even the first
- «class and second class compartments.
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Sir, a word about re-grouping of the
Railways. I am sure the wll)'nl;g House
will welcoxpe this measure. But, at
the same time, I should like to take
this opportunity to sound a friendly
warning to the hon. Minister that we
should not get into the same difficulty
as we did beforé, so that this scheme
of re-grouping may not result like the
classification of passenger traffic into
four classes, which later necessitated
the reversion to the old order. The best
policy in the present circumstances
would be to adopt the slow policy, as
the public is legitimately apprehen-
sive of the ultimate success of schemes
undertaken by the Government, as
many of the schemes undertaken by
the Government in former times have
resulted in colossal failure.

A word about Railway labour and
I have done. Railway labour has un-
doubtedly been granted quite a good
measure of liberal terms of employ-
ment in comparison with employees
of commercial undertakings. There is
a move to resort to strike and there-
by retard the efficient management of
the Railway Department. May I take
this opportunity to appeal to those
labourers that they should not resort
to such unconstitutional methods as
this, but that they should adopt consti-
tutional means of getting their de-
mands met by Government, especially
at a time when the Country is passing
through very difficult times.

As far as the catering service in the
Railways is concerned. I would suggest
to the consideration of the hon. Minis-
ter to see whether or not the consump-
tion of supplementary food articles may
be encouraged among the travelling
public. It is very painful to find that
the dining cars in the Railways are
not kept very neat or in a hygienic
condition. The quality of the food
served there is not up to the mark.
The prices are also exorbitant. I
would therefore suggest to the Railway
department to undertake this catering
service by the department itself and
I am sure it will introduce efficiency
and economy.

I do not want to say anything more
except to conclude by saying that it
would be more appropriate and more
humane on the part of the railway ad-
ministration to revise the orders in re-
gard to the raising of passenger fares,
particularly for the third class passen-
gers as the raising of fares would very
much hit the poorer classes of the
public. and I am even afraid that ulti-
mately these measures would extermi-
nate the middle classes.

As regards the electrification of sub-
urban trains is concerned, may I sug-
gest for the consideration of the hon.
Minister that the electrification and
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extension of the line between Tamba-
ram and Chingleput, once taken up
and later shelved for certain financial
reasons, should be pushed ahead as
early as possible. I may also add that
if electrification of all suburban trains
is brought about, that would go a long
way to help the small traders and the
business community in general.

Prof. K. K. Bhattacharya (Uttar Pra-
desh): First of all let me in my first
few words congratulate the hon. Minis-
ter of Railways tfor introducing punctu-
ality in the running of our trains.

Shri Hussain Imam (Bilar): And
not for the Budget he has presented?

Prof. K. K. Bhattacharya: Just a
minute, I am coming to that. With re-
gard to certain other matters, 1 am
afraid I will have to say something
which may not be quite palatable to
the railway administration.

Shri Sondhi (Punjab): The Railway
Ministry or the railway administration?

Prof. K. K. Bhattacharya: I said
railway administration.

Well, Sir, first of all, let me tell the
bhon. Minister that this suggested in-
crease in fares is looked down upon
by the people at large, for the simple
reason that this is looked upon as the
last straw on the camel’s back, and it
is felt that there will necessarily be
an increase of about 25 per cent in the
general cost of living if along with
this other provisions of the General
Budget are passed. Now, if the Minis-
try teels that this increase is inevita-
ble as was stated by the Railway
Minister, I must strongly advocate
that he should see to it that over-
crowding in tke trains is stopped im-
mediately. I had to travel in a train—
the Janata Express— on the 24th Janu-
ary, 1950 to Delhi and believe me, Sir,
if there had not been three or four
students with me in the same compart-
ment I could not have managed to get
into the train at all, or I would have
died of suffocation. I was at that time
travelling in the third class in tie
much advertised Janata Express. I
had the desire to travel always by the
III class in the Janata Express, but the
over-crowding is terrible and in spite
of my generous impulses I had to give
up this desire. This over-crowding
must be stopped so as to do away with
the inherent difficulties of the situa-
tion.

-

Sir, I would like also to tell the Rail-
way Minister that be should immedi-
ately introduce concessions and other
Yacilities specially for students to tra-
vel. As the saying goes, “Home-keep-
ing youths have homely wits”. The
youth of our land must travel and
leave oft little homely traditions and
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provincial ideas and broaden their out-
look on life. They must travel and
travel must be made easy and cheap -
for them. If they travel in a body...

Shri Santhanam: The bon. Member -
may know that students’ concessions -
have been restored from the Ist of
April last.

Prof. K. l_(.‘Bhattacharya: Yes, if -
they travel in bands probably, of say
four or five or eight. But I say even
when a student travels single with a.
bona fide certificate from an institu-
tion, he should be allowed to travel
on the lower charge or rate. In Eng-
land the people—and I spent two years
of the best part of my life there—
have such a lot of concessions. They
have concessions during holidays to
go to certain places. They have sea-
sonal tickets. Even in our country we
had week-end tickets and return-
tickets, but these have been abolished
now. I feel, Sir, that the free Repub-
hca.n Ministry of Railways should see
to it that these concessions are imme-
diately made available and the existing
difficulties mitigated, if not complete-

ly removed, .so as to make tr
and cheap. avel easy

India is the epitome of the world and’
here we can attract a considerable -
number of tourists. But the over-
crowding in our trains, the bad food:
that is served at the railway station
stalls, these would stink in the nos--
trils of the tourists. If these are set
right, I am quite certain that a much
greater number of tourists would visit
our country and increase the wealth
of the land by spending thre money
of foreign lands in India. Let me-
narratg just one of my many experi-
ences in railway trains. I was coming
from Kanpur on the 22nd January
last and on that day I had to taste the
worst food possible, though it was
served by The Ballabh Das and
Compaqy. When it was brought to
the notice of the servers that I was a
Member of Parliament, the dish was
immediately changed. Sir, how many
of our travelling public are Members
of Parliament who can have their dish
changed like this? If I had not been
a Member of Parliament, I would have
been told summarily, “No, this is the
food which you are required to eat.”
Generally third class food is served
and first class price is charged. This
;;s just ore instance of the many I

ave.

Let me cite another to show the
general vigilance of the railway staff.
On the 28th February last I was tra-
velling in the first class with a lecturer
of our university—Dr. Satya Prakash.
That gentleman had to get down at the
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‘Tundla Station which is touched at
.about 1 o’clock at night. And so he
had requested the guard of the train
to wake bim up about that time so
that he might get down. Most fortu-
.nately for him, he himself woke up in
time. No guard was anywhere in
sight. And even when the train was
starting off the station I could not
catch the sight of the guard. Sir, I
had occasion to take the assistance of
the guard under similar circumstances
-once in 1945 when I was travelling on
-the Assam Railway and I had to alight
at a way-side station. The guard did
wake me up at the previous station
-and came to remind me again at the
.alighting station.

These things have to be improved.
.If we make better food available, and
if we can get the railway staff to be
.more courteous and vigilant, I am sure
travel conditions will certainly im-
-prove.

There is another factor which I
would like to bring to the notice of
‘thre hon. Minister and it is this. There
should be classless travel in our coun-
try. There should not be any such
.distinctions like second class and inter-
class. There should be only the third
.class and the first class. In England
which is really the most democratic
country in the world, there are only
two classes, the third and the first.
Those who can afford it, they go by
the first class, and let me tell you, Sir,
that the great majority of the public
in England travel third. And if I were
to compare the amenities they have
-there in their third class with those
-of our trains, it will be seen there is no
comparison at all. Now that the fares
‘have been increased, I must impress on
the hon. Minister that the over-crowd-
-ing in the trains must stop immediate-
1y, unconditionally and on ttre spot.

Sir, I would like to emphasise one
.or two other points. At Allahabad
even in the main station or at Prayag
there are no proper third class wait-
ing rooms, nor on the O. T. Railway
station at Allahabad. Pilgrims come
in their millions and they live like
cattle at the stations. It is a well-
known fact that on account of the
Magh Mela a large congregation of pil-
grims takes place there to have their
bath and it lasts for a whole month.
Yet there is no proper accommodation
there at railway stations for receiv-
ing them and keeping them for even
two hours at the station. I want this
state of affairs to cease.

I hail from Bengal and' even there
conditions are miserable. There are
-places of pilgrimage like Nabadwip to
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which people come from all over India
and yet the stations are overcrowded
and there is no waiting room accommo-
dation, These have to be attended to
immediately.

I want to mention one or two things
before I conclude. Mr. Santhanam
went to Allahabad and there I drew
his pointed attention 1o the fact that
there was a prime necessity that the
clerks should be upgraded. They were
not ordinary clerks doing routine work.
They were helping in issuing adminis-
trative orders. But Mr. Santhanam
said that I had no locus standi heing
the President of the Ministerial Staff
Association, which was not a recogni-
sed body. I want to impress upon him
the fact that I am perfectly satisfied
that the class from which these people
come is not at all third class: that
they are not doing routine work but
pass orders on files, which sometimes
may or may not be approved of by the
officers. Also there should be proper
amenities for the clerks. The hospital
at Allahabad should be improved. The
Railway hospital at Allahabad is not
as well equipped as it should be.

Of late one hears several complaints
regarding ‘the hospital and probably
Mr. Santhanam must be in_the know
of the situation. Therefore I ask him
to see that greater amenities are pro-
vided to all classes of railway servants
so that they may be able to give their
best to the railway administration and
make it as successful as possible. I
want to see that our people should
render as good an account of them-
selves as they could to lift up the
name of our country in the eyes of the
world. For that much depends upon
the Railway administration and I hrope
the Railway Ministers will be able to
igcceed in the great mission before

em.

Shri Birua: J fully associate myself
with the remarks of the previous
speaker. I would however like to
make a few observations regarding the
fares. especially of third and inter
classes.

The Hon. Minister said in his budget
speech:

“The number of passengers
carried was higher than at any
time previously even as compared
with the larger railway system of
the pre-partition period...... These
upward trends have since been
more than maintained during the
current year, and the year 1951-52
promises to be a year of steady
progress and prosperity”
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Further on he says:

“On the financial front the posi-
tion is not only sound but com-
fortably so. Our earnings will
touch new heights. Control over
expenditure has shown considera-
ble improvement. We have con-
sciously and eftectively prevented
an undue inflation of the capital
at charge of the undertaking. The
surpluses realised will be hand-
some. Our Reserve Funds are
well stocked.”

In this background I want to make

-a few remarks. The Budget is a surplus
-one. The hon. Minister called the en-
_hancement of fares a mild shock but
it is really a hard blow to the travel-
ing public, especially the third and
inter class passengers. The increment
in the first and second class fares is
no increment at all. The first and
-second class fares were 30 and 16 pies
respectively during the pre-classifica-
tion period and they are 27 and 16
pies respectively now. In the first
.class it is still less by three pies.
Whereas the inter class fares increas-
-ed from 5 pies to 8% and 104 pies and
it is now nearly double than what it
‘was. In the third class it increased
from three to five pies and six pies
and so it is now nearly double. The
respective increases are unfair and un-
just and I appeal to the hon. Minister
to consider this and increase the fares
proportionately.

Shri A. C. Guha (West Bengal): 1
-have given notice of certain cut mo-
tions but I have been called upon to
.speak particularly on Demand No. 4,
which relates to Ordinary Working
Expenses—Administration. Speak-
ing about the administration, the first
‘thing to mention is efficiency which
also includes honesty, freedom from
corruption. I can say that the rail-
way administration has improved since
the advent of independence. When
the British withdrew from India they
left every thing in a chaotic state—
-almost as a scrap. There has been
considerable improvement—but there
is scope for further improvement yet.
When the Minister of State for Rail-
ways says that corruption has been
brought down almost to an irreduci-
ble minimum, there I would like to dis-
agree with him. This is a very danger-
-ous complacent attitude on the part of
the administration to say that corrup-
‘tion has been brought down to the
level of irreducible minimum. From
the revelations made on the floor of
the House by a Member only a few
-days ago, it would be apparent to the
.House that there is corruption even in
the higher levels and on a major scale.

The Minister of State for Railways
‘has stated that the Railways are a
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commercial concern and there also I
disagree with him. The Railways
should be considered primarily as a
public. utility service. I do not mind
if it gives revenue. One of the pre-
vious speakers said that in almost all
the European countries the Railways
do not yield any revenue to the State.
But if our railways give any revenue,
I have nothing to be ashamed of. But
the Railways should be considered
primarily from the point of view of a
public utility service and not as a com-
mercial venture.

The working expenses of the Rail-
ways have of late been increasing.

[MR. SPEAKER in the Chair]

The figures given in the budget
papers will show that the gross
earning in 1939-40 was 107.77 crores
and in 1949-50 it has increased to 252.63
crores, an increase of 132 per cent. The
operating expenses have increased
frcm 69 crores to 201 crores, that is
an increase of 187 per cent. So the
operating expenses have gone far be-
yond the proportionate ratio to gross
earnings. The operating ratio or per-
centage of working expenses to gross
earnings in 1939 was 64 per cent. and
in 1949 it was 80 per cent. In 1942-43
it went down to 51 per cent. and it has
been since rising. There have not been
any signs of increase in efficiency and
yet the working expenses have been
increasing inordinately. Almost in
every other item under working ex-
penses there has been an abnormal in-
crease every year.

Then coming to the proposed
increase in fares, I do not mind
this increase, if I had been satisfied
that efficiency has been increasing
and amenities to the public were
increasing proportionately. It has been
stated that this increase would be utili-
sed for -strengthening ‘the general
revenues of the country. That I do not
mind—it has a good aspect also. It is
known that the financial position of our
country is not quite sound; our cash
balances have been going down. So,
if by having some increase in railway
fares we can consolidate the financial
position of the country, well I do not
mind it, though it may be somewhat
unconventional and unorthodox. What
is worrying me is whether with this
increase in railway fares you are going
to give some return to the travelling
public, - to give them some
comfort and amenities for lack
of which they have been suffering now
for so many years. But there I have
my misgivings. The expenses have
been rising inordinately. The in-
crease in fares is bound to yleld a re-
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[Shri A. C. Guha]
venue; but can the Railway. Minister
give us an assurance that it will not
be spent again to meet the running
expe‘gges of “the railways? There lie
the difficulties and suspicions of most
of the Members.

3 PM.

1 have some particu}ar points to
mention about the railway collieries.
Out of the eleven railway collieries
eight are running at. a loss totalling
about Rs. 1.25 crores. I do not un-
derstand why they are running these
collieries if they cannot do it efficient-
ly. There are other anomalies about
these collieries too. The expenses on
the permanent staff on the productive
side are budgetted in railway accounts,
but the expenses on the . _temporary
staff in the produption side and on
the distribution wing were _ being
shown under Industry and Supply
Ministry—now probably under the
Ministry of Natural Resources and
Scientific Research. When these
collieries belong to the Railways I
cannot understand why their accounts
are bifurcated and these are placed
under the management of another
Ministry. Again, this loss on collie-
ries has recently been enhanced b_y thp
fact that coal from these collieries is
taken to the different railways not by
rail but by steamer and other forms
of transport. When.l was a mgmber
of the Railway Advisory Council and
also of the Railway Standing Finance
Committee, this point was discussed
several times. It was the opinion of
both the Committees that coal from
the railway collieries should be carri-
ed entirely by rail and that no extra
expenses should be incurred on it. To
come back to the collieries, I would
like to point out that the average cost
of raising one ton of coal in private
collieries varies from R§. 10 to R;. 14,
but in the case of railway collieries
particularly for these eight losing colli-
eries, the average cost works out to
Rs. 23 per ton. So you can understand
under what sort of a management
those collieries are being worked. I
would like to impress upon the Gov-
ernment and upon the House that
such a scandalous thing should bp nut
a stop to immediately and that if the
Railway Deparmtent or any other
Ministry cannot run these collieries
economically then they should elthgr be
closed down or given to some private
management on contract or lease.
There is no sense in incurring every
year a huge loss on their working
garticularl_v so when it is preventa-

le.

Then I come to some problems of
my State. Due to partition. the rail-
way system in West Bengal and also
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partly in Assam has practically got
dislocated. The northern districts of
Wegt Bengal, that is Dinajpur, Jalpai--
guri, Darjeeling and Cooch-Behar
have no direct connection with - other
parts of the State and it takes a good
deal of time to reach those places.
Even articles of daily necessity are
not available at those places at rea-
sonable rates. It is' three years or
more since we have achieved indepen-
dence and since we have agreed to
the partition of Bengal. By now the-
Government ought to have been able
to do something tc relieve the dis-
tress of the people there by providing.
proper railway facilities. Near about
Calcutta there is the Barasat-Bashirhat
Light Railway. I have been troubl-
ing the hon. Minister of State about
this Railway for the last two years,
and I have now been told that they
have decided to abolish this whole
system of light railway and to leave
the entire area open only to motor
traffic. This is a frontier region just
close to Pakistan. The House may
remember that only about eighteen
months ago there was a raid by the
communists in four or five places in
this area and it is suspected that the
raiders then fled to East Bengal. Such
an area which is almost of strategic
Importance should not be left open-
only to motor traffic; it is absurd that
there should not be any railway con-
nection. Besides, Calcutta has been
receiving quite a good quantity of its
daily supplies of fish, vegetables and
other articles from these areas. It
that railway line is run properly it
would give a good revenue. But even

if the question of revenue be not
considered, it is a question of ameni-

ties to the public, it is a question of
strategic necessity and from the point

of view of refugees who have gather-

ed around Calcutta. particularly in

the Barasat sub-division, it is a ques-

tion of rehabilitation also. Further

to relieve the congestion in Calcnutta

there should be railway connection
between Calcutta and all the sub-divi-

sions of 24-Parganas. I would request
the hon. Minister to consider  this
question of this light railway again. -

Lastly, I have been pressing in this
House that as a measure of rehabilita-
tion the East Bengal refugees shonld
be taken in prover numbers in the
Railway Department: but I have not
been able tn get any satisfactory re-
ply or satisfactory information.” On
many occasions I was told that in-
formation was not available or was
being collected. I have not got it. I
do not know why, for instance, the



3968 Railway Budget—

Chittaranjan locomotive factory should
not practically be earmarked for the
East . Bengal refugees. 1 know there
was a proposal in this direction some
time ago but I do not know why it
was not implemented. Till now only
a very small number of the East
Bengal refugees have been taken
there. According to the adjudica-
tor’'s award 15,000 refugees were to
be taken in the Railway Department;
but I have been told during the lp.st
session that only 2,800 or something
like that number was taken, and that
too I think mostly in class IV. I have
not been able to get figures as to how
many are in class III or in class II
service. I have my own misgivings
that hardly any of them would be in
classes II and III. This is going
against the decision of the Govern-
ment that all facilities of new posts
should be utilised for providing re-
lief and rehabilitation to the refugees.
In the last session I also put a ques-
tion asking how many of these refu-
gees have been given catering con-
tracts on the eastern side of the Indian
Railways. There also I could not get
a reply. My information is that not
a single East Bengal refugee has been
given any catering contract on that
side.

One more point and I have done.
That is about re-grouping. I will not
take long, Sir.

Mr. Speaker: I am afraid he has
taken 14 minutes.

Shri A. C. Guha: I will take just
one minute more.

As a matter of general policy I
support the principle of re-grouping
but what is rather worrying me is
the proposal of abolishing the divi-
sional system and introducing the dis-
trict and- above that the regional sys-
tem. I d&m afraid it will not give
economy by abolishing the division
and introducing the district and the
region as separate units.

Shri Massey (West Bengal): When
I moved this Cut Motion during the
last Budget Session, I pointed out that
we had a loss of Rs. 4 crores on
account of fuel. At that time the
hon Minister of State stated that he
had no very clear knowledge as to
how things were being done and
therefore was not competent to make
any pronouncement as to what should
or, should not be done. I was hop-
ing that this year there would be no
loophole in the Railway Budget in re-
gard to fuel, but on carefully analys-
ing the figures I find that we are now
349 PSD
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losing almost Rs. 6 crores on account
of fuel. Fuel economy is not quite
a new thing, but I do not think it is
being taken seriously. Fuel as a
single item of expenditure is one of
the largest in any Budget and it is
certainly a very large one in ours. It
is over Rs. 30 crores.

In this connection, I would like to
compare the 194445 figures and the
1949-50 figures. In my last speech I
pointed out the various details of the
working of the Railway and stated
that our locomotives were in a much
better condition in 1950 than in 1949
and threrefore there was no reason
why there should not be better econo-
my in fuel. We have reached new
heights, as the Railway Minister stated,
in regard to traffic, but I do not think
that we have moved as much traffic
in partitioned India as we did in 1944-
45 in unpartitioned India. Under the
heading of proportion of mixed, we
have very nearly 35 million gross ton
miles in 1944-45 as against only 32
million miles in 1949-50, which
means that we moved 3 million more
miles in 1944-45. In the case of goods,
we had 60 million gross ton miles in
1944-45 as against 55 million miles in
1949-50. Here again, we moved more
traffic in 194445 than in 1949-50.

Now, let us take the actual coal con-
sumption during the two periods. Ir-
respective of the rate of consumption,
the total coal consumption in 1949-
50 on the passenger service was 230
thousand tons more than was the case
in 1944-45. In regard to goods, the fi-
gure is slightly less. But if we take
the rate of consumption whick is more
important, we find that in 1949-50 we
have used 713 thousand tons more on
our passenger service and 213 thousand
tons more on the goods service. The
next item for consideration is thre de-
partmental mileage. According to.
the volume II Statistics, there has been
no increase in the departmental mile-
age, and yet we have the colossal fi-
gure of 148 thousand tons more of
coal used. In undivided India witk
more railway lines we had more pump
houses and we moved more traffic; but
here again we find that in 1949-50 we
have used 44 thousand tons more of
coal on our pumps with fewer number
of pumps than we had in"the whole
of undivided India before partition.
In regard to electric generating sta-
tions, I do not know whether there
have been any new stations opened.
Perhaps there may be a few, if any.
But under this head, we seem to have
gone up by about 50% of the gon-
sumption for the whole of India. The
figure is 116 thousand tons in excess
of the 194445 figure.
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[Shri Massey]

As far as Class I Railways are con-
cerned, the above is the position. In
regard to Class II Railways we have
not got very many statistics, but taken
as a whole there has been no improve-
ment. There has been a drop of about
10 thousand net ton miles, but the coal
consumption has increased by 29,987
tons. On Class III Railways, there
has been a slight increase of 15% in
the traffic, but the coal consump-
tion has increased by 50% and
we have used 13 thousand tons more
of coal. This means that our total
coal consumption on Indian Railways
is very nearly 1 million and 190 tons
Eore now than was the case in 1944-

When the hon. Minister was referr-
ing to coal consumption, he was rather
pleased that our figures of coal con-
sumption are slightly better, as he
thought, than 1948-49. There is no
doubt that in the lbs. per 1,000 gross
ton mile there has been a very
slight improvement, but as one
who has had to deal a lot with
fuel statistics and has found the
ways and means by which these
are produced to suit various individu-
als, I would like to explain the figures
of consumption to the House. For ex-
ample, under miscellaneous locomo-
tive service we have 7 thousand tons
more. Under departmental service
we have 40 thousand tons more. Under
pumps we have 10 thousand tons more.
Under pump houses we have 50 thou-
sand tons more. And under miscel-
laneous other than loco requirements
we have 35 thousand tons more. All
this makes a total of 205 thousand
tons more than 1948-49. On my re-
cent visit to certain Railway Stations,
1 found that in order to please the Rail-
way Board and bring the actual con-
sumption to a reasonable figure—be-
cause this is always criticised in Par-
liament and outside—the consumption
has been shifted to other heads. I
will not go into the details as to how
this has been done, but it is possible,
if you will see it carefully, to so
arrange the increase under other heads
that probably there would be no_in-
crease under the engine mile. For
many years, when I was on the B.N.
R. we tried to insist that all Railways
should have a uniform practice and in
all Railway reports the annual figures
should include the actual tonnage on
-the ground on the first of every month
or.on the first day of the financial
year, the total purchases during the
year and the total issues together with
the balance on hand. These figures
should also be quoted in tons and
rupees and should tally witk your
Budget statements. Then and then
only will you know what you are actu-
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ally using. Today, I am not quite
certain whether all these figures that
are produced in the Railway Board
reports are correct. From my own
experience, I can say that we had
two figures: one the audited figure
and the other the accounting or statis-
tical figure. * In one year, there was
a difference of 90,000 tons in the ac-
counts on the B.N.R. alone. If that
happened on the B.N.R., it could
happen. on any Railway, just because
there is no coordination. You have
not got the figures in rupees and tons
to check up with any other figure, and
I suggest that immediately this matter
might be given some consideration.

I find from Vol. I, page 65, of the
Railway Report that the Fuel Enquiry
Committee feel that they have not
been adequately represented on the
Coal Advisory Board. Railways con-
sume 35% of the total coal produced
in India and I whole-heartedly agree
with the suggestion that they should
be given more representation on the
Coal Advisory Board. I feel that the
Railways are not getting the coal that
they should get and that is one of the
reasons for this high consumption.
I do not hope that my hon. friend the
hon. Minister for Railways would have
already taken steps for adequate re-
presentation.

I will next take oil, because oil forms
an important part of our fuel consump-
tion. The oil consumed on our rail-
ways has increased considerably.

To make it brief, on oils alone we
have lost about Rs. 40 lakhs on Class
I Railways—we have not got the fi-
gures for Class II and Class III Rail-
ways. In view of shortage of time,
I will just summarise the position as
I have given it. On passenger services
we have lost 713,197 tons; on goods
231,723 tons; on departmental services
48.780 tons; on pumps 44,691 tons; on
electrical generating stations 116,667
tons, on Class II railways 29.987 tons
and Class I Railways 13,298 tons,
making a total of 1,198.352 tons. At the
rate of Rs. 45 per ton, which is the
figure given in one of the books, it
works out to Rs. 5,39,23,840. Add to
that Rs. 40 lakhs on oil: you get nearly
Rs. 6 crores. To this may be added
about Rs. 3 or Rs. 4 crores that I have
shown as the general loss on the work-
ing of railways.

Shri Lakshmanan (Travancore-
Cochin): I should like to avail myself
of this opportunity of bringing to the
notice of the hon. Minister for Railways
the step-motherly treatment that has
been meted out to the Travancore sec-
tion of the South Indian Railway. I
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am not unaware of the history behind
that treatment. The South Indian
Railways—as it was then,—contracted
with the Travancore Durbar to cons-
truct the line in the Travancore terri-
tory with a right to exploit the line to
the fullest extent for a particular
period of time. That being the case, it
is no wonder that they did not pay
much attention to the comforts and
convenience of the travelling public in
those stations. But that is no justifi-
cation for the continuance of that dis-
criminatory treatment under the
present set-up of things.

Anyone who travels that side of the
line cannot fail to notice the rather
woeful condition of the railway stations
in those areas. All the stations are
old, cramped and dingy. There is
little or no provision for the passengers
to wait for the trains. With the excep-
tion of one or two, none of the stations
are electrified. Travancore is a place
where we get cheap electricity, but
that is not being availed of by the rail-
way authorities. With regard to the
provision of drinking water also, there
used to be provision for supply of
water in two or three stations. A few
months ago, I was travellirtg along that
line and at a station called Warkalai
which is mid-way between Trivandrum
and Quilon, where there was previ-
ously facility for supply of drinking
water, I found there was none. On
enquiry I found that the arrangement
had recently been stopped. Warkalai
is quite an important station due to its
proximity to the famous temple of
Janardhan which attracts tens of
thousands of pilgrims from the upper
and the other parts of India every year.
If that is the state of affairs in a
station like Warkalai, one could as
well imagine the condition of the other
railway stations.

Looking at the open line works pro-
gramme for the budget year, one would
find that there are several works now
in progress and several others are to be
undertaken this year. I strained my
eyes through the Budget papers to find
out whether there is any single item
of work to be undertaken in any one
of the railway stations in the Travan-
core section. I am sorry to say that
I was not able to find any. I do not
know whether the hon. Minister for
Railways had ever the occasion to
travel along that line before or after
‘he accepted office. If he had, I am
sure he would not allow such a state
of affairs to continue in that part of
the country.

Even last year, when I was speaking
on the Railway Budget, I took the
opportunity of pointing out to the hon.
Minister for Railways that his claim
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that the Indian Railways are reaching
out to the uttermost corners of this
vast sub-continent, cannot be justified,
unless railway lines are extended to
Cape Comorin. Cape Comorin is
famous all the world over for its
enchanting  scenic beauties and
exhilarating climate. From the point
of view of pilgrims as well, the temple
of Kanya Kumari offers very great
attraction. Looking at it from the
financial aspect, it would be advisable
for that line to be taken up. It is quite
easy also to connect the Cape with
Tinnevelli for the lie of the land is
also a plane one and quite suitable for
easy and expeditious undertaking.

This takes me on to another request
that we made in this House last year
during. Budget discussions, namely the
connecting of Quilon with Ernaculam.
I take this opportunity of offering my
sincere thanks to the hon. Minister for
Railways for responding to that request
and ordering a survey immediately.
But mere survey is not going to make
matters very much better., and unless
work is taken up in the immediate
future, nothing very good is going to
happen. I would urge upon the horn.
Minister the necessity of giving first
priority to that line.

Coming to the last point, namely
increase of third class fares, I am cne
of those who whole-heartedly support
that increase, but my complaint is that
the distinction between mail and
express fares on the one hand and the
ordinary passenger fare on the other
is not justifiable. It may be argued
that in so far as in mail and express
we get more speed and more comfort
a higher rate is called for. If that
argument is accepted, dges it not
follow that in the metre gauge and
narrow gauge, the charges should be
lesser, inasmuch as you get lesser
comfort and speed? My sincere and
serious suggestion is that either of the
two fares should be done away witn,
preferably the lesser fare, because it
will bring more money to the
exchequer.

Shri Abdus Sattar (West Bengal): I
take this opportunity to bring to the
notice of the railway authorities and
the Railway Ministry the inefficiency
of the railways in checking smuggling
of foodgrains. Everybody knows today
that West Bengal is a deficit Province
and with difficulty food is procured to
supply the rationed areas. But unfor-
tunately the Railway Department
instead of helping the Food Department
are helping the smugglers to carry
foodgrains, hundreds and thousands of
maunds of them every day. Local
trains from Burdwan on both lines
main and chord carry rice everyday to
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outside districts, and nowadays it has
become very difficult for bona fide
passengers to travel by local trains. I
had the misfortune to travel by a local
train and I could not find a place in an
Inter-class compartment because the
smugglers had put down maunds and
maunds of rice therein. You will be
surprised to hear, Sir, that the railway
guards open the doors of the first-class
compartments to allow the smugglers
to carry their rice. Unfortunately our
railwaymen are not within the jurisdic-
tion of the provincial authority.
‘Whenever they are questioned they
bluntly say “Do you know that Delhi
is far away from Calcutta? We belong
to the Delhi Government” and even our
Food Minister in West Bengal says
helplessly “What can we do? The
Railway Department is not ours”. Sir,
I do not like to take much time. I
simply wanted to bring this matter to
the notice of the railway authorities
and the Railway Minister and I hope
that he will not merely reply but take
effective measures to check this sort of
smuggling and black-marketing. These
anti-social habits are creating a danger
to the society. At one station, namely
Pandua in the district of Hooghly,
whenever local trains come, hundreds
of men and women, all smugglers, with
bags full of rice and paddy simply raid
the railway compartments with the
result that bona fide passengers find it
very difficult to travel. On top of it
they are all ticketless travellers. I
personally asked the ticket checkers to
take steps to stop smuggling of food
grains but I was told that it is not their
duty. I said “It may not be your duty
to check this smuggling, but is it not
your duty to check ticketless travel?
Further I was told “You need not mind
about our duties”. Of course I did not
disclose that I was a Member of Parlia-
ment and I did not discuss the matter
further. But I would earnesily appeal
to the Railway Minister to take
effective measures so that smuggling
« may be checked and efficiency may be
brought in railway administration.

One word more. Prior to the
establishment of the Chittaranjan fac-
tory the whole place was not deserted.
There were villagers living there and
they had to move over. When the
lands were acquired it was promised
by the authorities that as a result of
the establishment of the factory the
children of the soil would get jobs.
But I wish to bring to the notice of
. the hon. Minister that unfortunately
the local people who have been turned
into displaced persons due to requisi-
tion of their lands are not getting any
jobs in the Chittaranjan factory.
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Shri  Krishnamand Rai  (Uttar
Pradesh): Before coming to my main
topic I would like to have some infor—
mation from the hon. Minister on an
item under the head ‘Pay of Officers’.
It is mentioned that the pay of the Eco-
nomic Adviser has been increased.
from Rs. 1,300 per month to Rs. 1,800
per month and the budget of last year
of Rs. 16,000 has been increased tor
Rs. 22,000. I could not get any in-
formation as to how there had been
this abrupt increase of Rs. 500 per
month in this post.

Secondly, as far as I gather from
the speech of the hon. Minister, he
said that after the abolition of the post:
of Chief Commissioner the Secretaries
will do correspondence work with the
railway bosses and co-ordinate their:
work. From the details under ‘Pay of
Officers’ I find that the railway bosses
are getting pays like Rs. 4,000 and’
Rs. 3,000 per month while the Deputy
Secretaries attached to the Railway
Board are so low-paid officials as:
getting Rs. 600 or Rs. 1,000 per month.
I do not know how much co-ordination
they will be able to do in relation to-

the high paid officers of the Railway
Board.

Then, Sir, I would like to draw the
attention of the hon. Minister to the:
railway which passes through my
region, I mean the O. T. Railway. It
is not a branch railway but a main
line which covers half of U.P, the:
whole of Bihar and half of West
Bengal. In the days of the company
its fares were less than those of the
EI and other better Railways. But
if the hon. Minister will not wholly
depend upon the reports of his own
officials and will believe me a bit, T
must say that not much progress or
rather the least progress has been
made in this Railway from the time
it was managed by the company.
When I see that along with other
Ranlwgys the fare in O.T. Railway has:
also increased I feel that it is very
unjust on the part of the Railway
Administration. Take the case of
wagon position in the O.T. Railway.
Five years have elapsed after the war,
but the O.T. Railway is still not in a
position to supply wagons for consign--
ing coal and cement and even cloth
and other food articles to the different
regions. I had talks with rationing
officials in my district in Eastern U.P.
and they say that they are not able
to supply even rationed commodities
for the first three or four days to those-
to whom they give rations because
they do not get wagons. The U.P.
Government promised to give fifty per:
cent. to those agriculturists who would’
prepare wells and coal was given to:
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them to make bricks, but the rallways
could not provide the wagons and I
must say that all those regions through
which this Railway is passing are
starving of all development pro-
grammes due to lack of these wagons.

As far as passenger coaches are
concerned I have got at least one
dozen experiences. You buy a ticket
of second or inter-class or any class,
but you will never be sure of getting
‘that compartment in the train. The
railway official will say “You have
the option either to go by the higher
class or the lower class”. If you
<choose to go by the lower class the
guard will say “Now that you are
travelling by the lower class I will give
you a slip and you must write to the
railway authorities for a refund of
the balance of fare”. Eight or nine
times this has happend to me but I
have never written for the refund, for
this reason that there is one special
feature with the Railway Administra-
tion that it never believes in giving
-answers to the correspondence that you
enter into with it.

There is a station on the E. I. Rail-
way which is called Badora which is
on the border of U. P. and Bihar. All
the trade between the two Provinces
passes through this station. It is a
local market. There have been
requests from that locality to make a
railway shed there out of which the
Railway Administration also could
have got money for the bags. I wrote
even to the Minister, to the D. T. S,
the General Manager, the Traffic
Manager, the Station Master etc. Of
course certain lower officers replied to
me saying that the matter is under con-
sideration. But I must appreciate the
democratic spirit of the Railway Minis-
ter that he did not even think it fit to
say that it was under consideration.
The greatest defect in the railway ad-
ministration, as far as I have been able
to gather, is that all the higher bosses
of the railways are just responsible on
a functional basis, they are not respon-
sible on a regional basis.

I see that in the suburbs of Bombay
electric trains are going to be started.
‘When I see in my part of the country
‘bullock-cart’ trains running there and
when I see in Bombay and other places
there are electric trains and I know
that the people there are going to pay
the same fare as I have to pay in my
local train in the O.T. Railway, I feel
very much disgusted. I can assure
the hon. Minister that when I get down
in Benares and change to my O.T.
Rgl.lvyay to go down to Ghazipore
District, all those who enter the com-
partment will abuse me for having
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increased the railway fare on this
rotten train.

I have nothing more to say but I
hope the hon. Minister will pay greater
attention to all these Railways. I must
admit they have not been looked after
very well.

Shri Ethirajulu Naidu (Mysore): The
hon. Minister for Railways said that he
was administering us a mild shock by
increase in fares. Whatever the
intensity of the shock may be, I wish
that he had provided us with some
shock absorbers in the way of some
more connecting links in Railways'a'nd
also some more passenger amenities.
In my part of the country, there is one
railway link which is very badly
wanted and which would be beneficial
to as many as three States, the Madras
State, the Mysore State and the
Bombay State. As I have been
repeatedly urging, the metre gauge
starting South from Poona runs nearly
800 miles to Chamrajanagar and after
a gap of about 100 miles, the South
Indian Railway’s network of metre
gauge starts. The proposal for connec-
ting this gap and making it a continu-
ous line from Poona duwn to the
southern-most part of India has been
under consideration for 5 or 6 decades,
but still it has not been connected.

There is another aspect which comes
to my mind and that is the strategic
importance of this Railway which I
have once before impressed upon the
hon. the Railway Minister and it is
that it will provide an alternative
metre gauge to the broad gauge that
now exists. If it was of strategic
importance last year, I am justified in
saying that its strategic importance
is all the greater today, when the inter-
national situation is definitely worsen-
ing. The importance of this link, I
would impress upon the House from
another stand-point also. Hon. Mem-
bers may remember that when the
Railway Minister was giving his reply
to the general discussion on the Budget,
my hon. , friend, Mr. Subramaniam
asked him as the last question “What
about the Chamrajnagar-Satya-
mangalam link. I point to this as
affecting the Madras State also?”
When I made this request to the Rail-
way Minister last year, he stated as
follows—I do not propose to read the
whole speech but I will just read the
relevant portion:

“I happen to know the lay of the
land there and also that this sec-
tion will serve the area which will
come under the Lower Bhawani
Project, and so I thought that the
estimate I had received rather
under-estimated the financial pros-
pects of the line.”



Y78 Railwuy Budget—

[Shri Ethirejulu Naidu]

In his own opinion, it was a good
investment.

“It has been decided practlcal]y
- that we should take up this line as
soon as possible. The surveys
have been completed. The actual
survey report is being compiled
and as soon as it is received we
shall take further steps. I will
only promise that I shall expedite
this matter as much as possible
before 1 cease to have anything to
‘do with these matters. I should
like some beginning to be made on
this line.”

An year has passed and another
budget has been presented to us in
which unfortunately I see that no
provision has been made for this line.
I wish that the Railway Minister when
he makes his reply to this qut motion
will yet revise his view and realize the

importance of this line. I want to hold |
him to his budget promises of last year.

Then, coming to the second shock
absorber, I do not want to labour that
point any further. Hon. Members on
the general discussion of the Budget
and on individual grants have stressed
the point enough, namely. the amenities
which ought to be given to the third-
class passengers. They now pay over
Rs. 73 crores by way of railway fare
and will soon be paying about 17 crores
more and yet in the list that I propose
to place before the hon. Railway
Minister by way of amenities called
for, I shall be modest. The following
are the grievances that need redress:

The first is the terrible overcrowding
.which calls for extra coaches. Hon.
Members who have already spoken
have given statistics that one ticket
fetches a passenger only 25 seat.
Secondly, waiting rooms may at least
be provided with such furniture as
benches and stools. Even these are
lacking there. Thirdly, necessary
arrangements are to be madeg for provi-
ding the passengers with good food at
reasonable rates. Fourthly, a large
part of the country has many hot
months, and adequate provision should
be made for fans in railway carriages
as well as in waiting rooms. Fifthly, I
would say there should be better sani-
tary arrangements in third-class
compartments in particular and also
adequate supply of water, Si y
there must be provision for easy pur-
chase of tickets without forming end-
less queues. Finaliy, I would like the
hon. Minister to clear one point, over
which there is some confusion and this
is about the concessions that would
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be given to season-ticket holders. First
of all, it was said that it will be con-
fined to suburban Railways. Later on
in clarification, it was said that all
those who are holding season tickets
will continue to get the advantage of
the existing fares. I would like to
know whether it is proposed to extend
the same advantage to those who pro-
pose to buy the season tickets here-
after. If it is not, I would very
strongly urge upon the Railway Minis-
ter that it should be extended to them
also. Suppose a man gets into employ-
ment in Bombay or in some other place
and buys a ticket now. Why should
this facility be denied to him? This
facility was offered on the ground that
it is included in a man’s cost of living.
If that is so, I wonder why it should be
denied to the man who gets into some
kind of service or occupation which
takes him into a particular place by
train every day. Further a boy may
enter a high school and in that manner
begin to use the Railway. I do not see
why that advantage or facility should
be denied to him.

4 PpM,

st A@o ©ro IurenTy : AT,
W AT Yy AT FE TR T I
grar & fo ogak ¥} A W A
N get F S F Iy i
NF AT GTE At NI 7
IO § 98 U8 AW v § f
TN AR GATY  IHTT T &Y
72 gfawr 3}/ F oA F @t
aga gl ¥ aefrat A wmAaRt F
g AR T Er Smar qv) fw
TR Y W W WA god § I
THIT FTER T & ARG T07 ¥ 4 )

¥ro Jw : A A IaAT ALY
TR F@ 4 o e = *
Arefat Y w377 g3 9T

st W0 Wo IUTEAW : -7 ANT
3% TR TR FX AN WS
s ot § fF TOre gl TR
g9 A AT AT § 1 @ (staff)
w1 AR AT By ¥ et §
g} afemive ¥ g3 W
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ax ¥ Ty afw qew AR,
EHEM 9T I% T W E fF I
#1 SHEE FB YN WE | W T
qEt & fod A § T s W
Jrg F aars Jr &) SfET AR 77
e &, R AR § W afew gt ¥
T § A der w1 fewa g
ik owogem g fF fm At
¥ 99 #R FEE WA @A A
JE FT W &, 9T H ggrEar
FAWE ST F wfaat Fr afew
gfaar ¥ @ & S ag W o
WMo G2 &To arfo Y T T WE
T ¥ ogy § AT ¥ g qHAT
aTeaT § fF o afto O3 Ho ardo
Fryi® a5 (Broad gauge) &R
AT A7 (metre gauge) AT AT
orzd § fm dfs s & ww mfes
F 3 foF g 9 F feam &)
et & wfve @I g ¥fF s
d s g fE e e AW A}
#E A9 AT QT AT FoN AL T
T TR @ & A F AG 9=
FFAT ) § AT Y ug A9 I
dff w@ A7 W 99 F W &
zg fod #w v QA Fr fgww
AT A F AFE AT F BT HST
@A & FC AT Nfgd

@O G § Ay qTG A
sgar g fF owe 0@ w® fem
o fow & qarfas aw g7 W
#F qoT FOT SIIAT qT @S w1 A
war ¢ Iu #; aex € fderd(re-
pairs) §, = o1 (new lines) &
AT (amenities) & 5T ga T fFa
fggT 9 RTAT AEA § | F 7 UG AT
fr fodt o< g ag @ v
grm fr frg arsa @ feaet amret
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g A aws g A ag F@Ar
grr gnm fr feasr S9 T wfa &t
g F AW @y g 5 AT
®T QUAT & | A § AT ATgar
g fF o Ao o Tz &o Ao
1 frg fagma & @ww W §)
Iq F amer & fogw ¥ @«
¥ ST AWRAT Er § e et
g9 T IS AW § I FT W
e @ ST dar g1 ag w7
# war g fr 9g 9 A9 awen
e wvR @ oo wour awEw
FTT § AR W IS F AT FEF
T 9ET FW@ ) AT Ig IAA
& f& dYo ato T2 o arde fa@AT
fogam & W A eEA 9T W
gy wwE oA § A IG N
Fredl N fafesa &7 & @9 &
SaRr § 1 e 9w A% WY WTEA
FWEF TH FET T AW T
Fieor At w ¥ feudr e A
¢ s @ fou aft sw oW ow@
¥ wiftes a3 foar fF ag 7§ e
WA ®E W Aam T g
TEE dto Ao G Mo Aro  FTEA
fegeam & a3 frog G 7 %
Sl & Fgr af wgAl #r o
AaWHAT S | 9 F g AqAM AG
fFar T g gt ™ BT ¥ g
QT § W7 & I qaT T8 9n)
Iq AgT FEAT FY TG & | A &qr
A S-FTEH ST F ST qG
FT F T AT T AAS T FAT
oifgd a1 3/ afk sew s far
I @ gw w7 ¥y ot @F &
T o W ¥ R e -
FiEsT FT B WAT I AR
7g TEx f5 T W TR X W
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(=% am<o Hro Iureara)

war wd F< fear @@ wmg wf
BT T |

WHAE § W9 F a8 AT
agm f& 7€ = 9@ F A
I ;& wai fear) 3g fraga
g TR Ag A% Wi AN aga
qEI IeW o1 | T AR TE@T WS
Ao A T oA NG
TET FE IE@ AT W ANT A
Iy F:)

& afmu § Wy war g, €o ardo
ae Ffe & W gwe fFar §
MY § @ JHENE ¥ gY ¥g
avar § fF Y sx@mEwT 4o
o gz Hroamfe AN § 4N
gua g fefl gEd o
WA g W W @ o
¢ Rl ¥ IO AR ATT o
N gfer s aeT et N SN
wwra gfem w1 av osew g §
g S T Fga & fa ¥
Fafer F o ok AT W
o oFgy € fF oo & qfer F
WTAY | T I T T & JrAY I
W TR E A AT R ZEF
fox ar s o wAT Tifgd | ww
¥ AFAT R AT 9 FSG T T4F
WAAT N AwA am 5 @
¥ I F AR W TR feae
g @AT &1 W A GG

4
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fearaa P A qOF FTE | @
e ¥ afer ¥ foq aw s A A
froge o< a€ R 9T WERT IS
ford | AfeT &= ( waiting rooms)
*Y g O Fo7 @q § dfFT AR
Tg TET € | AfET T FT AW
o€ Forg & fod A QarAd &, T|W
@A TF FFIF AN9H @S (open
shed) gt € 3fF7 v A Fwow
o ¥ for ff dat g 7§ ot
WS AT 93 g6 AT 2T Fo09 F
ferar ol AT e § Had @k
e Y agaFWE | WA N T
T frar mar 9a% faq o w@ fasma
€ | MIT AR FIFAT R FAA wqAT
gs foar 3few g aw|@ T oAl
q< Afen ' @ F foar war S
g gUR Fgl Afewr =g A & FCN0
Tfge a1 | |yl 7 faser sma 7
F73@T & fF @to o T o Ao
F1 A9 T 3 NS T@r &1 47 WA
fafrex argg # TaemET a1 fF et
ByA W faadt 71 ar faegs 99
BT FIM  FIIM |r &, T
TF qT AT AT FT GEST W A § )
m% foq 49 o g1F W o e
qr IR waw Wt 7% foar f 3@
A I A s aifgd | qF AR
gav it foar f5 @ @@ a8 S¥ &<
@ & MfFT T} F @I T g™
& §, o dto G2 o IEF fawH
q> AT AGAFH & 1 FHa®@ A &
Y & fF fo flo T o ardo
RN IS K MB@ g1 7@
HF I TE & 1 T T A1y 3G @Y
TAR UGl qgT TATET § | AT ST 7T
feeeht R 7 2w Ao B g gt
sz wfen(overcrowding) frg
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®2T 1 ¥fFT arqa el aF g Fw
@ F FE g @Y oA | a8t Tw
5w #E g7, Fad fog arax
fae® e MgewE § g & @,
qFeE it 7 T § | Ao TR
fF oA =t § W I oF W
Ird € 1 IfF e fggea F S
9§ 97 ST § 99 I TF ST H/Y
AT TFHY A FAT FIE A AGY
& & 7EEE FW ¢ 5 &9 og A
ot oAl & 9w g8 fFar g av
fox 398 gUR #gl & SFr ;i dfaq
fear ord 1 ST i WaE Ao
o ao (0.T. Ry.) ¥ faxr &
T Fga R & fod @ A T @
£ M gid S ga 7 § @
T TH A AW

afex & Fanq ¥ faeadt  Jaqe
NI FIR q FgAT ATEAT E |
frgw gro Mgewd F W w7 AT
SAYL AT FT AT g
e s feeht ¥ ok QY W SRR
MAANE uF ¥R E IR
qFEE § | 98> gl B OF I
ari@l A oy AW R ¥ RS
N a9g F fod @O wE IrgaE
(divert) < fear | WK ag 78 @
Faq s1F M srawr oAt ¥ R
R Sy FE ARY | AT 1T THT
T FLEFT A R AT CREE
S &Y o ey A sax wsfew
i gs A @ s |

g I W fF fadt ¥ o=
e fgge W A, oF SR A
wt § oF e A aww ¥ A §
R A A feet @ @ = § 1
Zafed a@T Tl A wTH AT
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FoT qgAT | Tafed & =gar g e
AR WA F W@ qF A WA
(double line) Fwar =nfed 1

gfex a@ & o197 ¥ ag wgA
g g fF dto dto gz dlo aqrfo ¥
¥ agT @xE § | gAar fagfear 2
FE N = T Ho Ho
qRo § SYET @I g @t § Fg TG
qar e dro dto gz o ardo &
NFH g T § | AMT TG A
g 55T FaE § of e gmd W 7
H9A P 77 TA A oTAE | I
A FE W AN AR =AW T
frg> e Qv AT @ FTH Y TG F
¥ 3T 37 9o A9 T F | TR
aaA § 5 oemedr @ @t € W
@ @ 9 qE o e A
FALFF AV IT TE NT ITH TAT
A T FTam § fF o=
%7 (underframe) T A #t ag &
T A T AL FOAr @ & 1 Ao
Ao qeihe wrke 7 4¥ TR €R
Ao & v wr fomr @
FUT &) TATE A HI¢ DA A5G § |
I TR fFA agsa (work-
shop) # W #T 74 ToF AT THY
€ 3R @ I g W W AG
fest agr@wa &1

(English translation of the above
speech)

Shri R. C. Upadhyaya (Rajasthan):
Sir, no one can deny the fact that the
Railways of our country have made
noteworthy progress during the last
two or three years. Every passenger
who travels by the trains now feels
that our Government are really making
efforts to provide them some amenities.
For the last so many years no differ-
ence was made between human beings
and animals. The third class passen-
gers travelled in the same conditions
as the animals travelled in the trains.
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Dr: Deshmukh: Even the animals had
‘not to bear such hardships as the third
class passengers had to bear.

Shri R. C. Upadhyaya: You are right.
But now the third class passengers
have begun to feel that in reality our
Government is treating them as human
beings. Even the behaviour of the
railway staff is better than before. I
have observed so, not as a Member of
Parliament, but by lingering on railway
platforms incognito and I have found
that their behaviour . is somewhat
improving. For these improvements
not only I but the whole country is
congratulating you. But my grievance
is, and it is also the grievance of the
residents of my place, and this
grievance is just, that as improve-
ments are being made in  other
railways, and the Government are
helping them for this purpose and
providing more facilities to the passen-
gers of those railways, they are not
providing these facilities in the B.B.&
C.I. in the same way. First of all I
want to submit that the metre gauge
and Broad gauge are two lines of the
B.B.& C.I. but as these two lines were
owend by the same company in the
past, therefore accounts and figures of
the both of them were jointly main-
tained, but now if I want to know as
to what amounts of money are being
spent in respect of metre gauge and
broad gauge separately I cannot know
them. I will request you to keep
separate accounts and figures of both
the lines as both the railway are now
under your control.

The other thing I want to know
from you is the principle according to
which you divide the amount of
expenditure  among the different
railways. What is the principle for
distributing money for all purposes of
repairs, new lines and amenities etc.
1 agree that you must be considering
the income of a particular line, the
progress made in that line and its
length of service. I only want to know
the principle according to which you
allot money to B.B. & C.I. So far as
the income is concerned, B. B. & C. L
has the biggest income, but when the
question of expenditure arises it gets
third or fourth place. Why is it so? I
want you to mention the principle by
which~ you distribute money and
how far you follow that principle.
My estimate is that the B. B. &
C. L. is the longest railway line of
India and its income is also definitely
more than any other line. But when
the question of construction of new
rallway lines came, for this pur-

se the Deesa-Kundla line was

cluded on the plea that it is of
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importance not only for us but
also for the whole country. This
is not just. In reality the B.B. &
C.I. passes_through very undeveloped
part of Indlg, there is great necessity
of constructing new lines and justice
has not been done to this line. There
was no means of going from one state
to anqther and now there is a necessity
of laying new lines there. The money,
which you spent on Deesa-Kundla
line, should not have been credited to
the accounts of this line. If this
account is separated then no expendi-
ture has been made for this railway.
Any other new lines at places other
than the Deesa-Kundla line should
have been laid.

After this I would like to know the
amount that has been spent for '
starting new trains. That too is a
very small amount. There was a great
nececsity of introducing new train
services. In our state, some unimpor-
tant train services might have been
started, but no useful train service has
been started.

I have travelled in the South and
also by the E.L.R. trains but I have to
say with regret that the condition of
no train service is so bad as that of
B.B. & C.I. There are few places
where separate booking arrangements
for Inter Class and Second Class exist.
There are no separate booking arrange-
ments for the Inter Class. Now,
when the number of Inter Class
passengers is increasing some separate
arrangement should be made for
Inter Class booking. Besides this if
you look into the booking arrangement
for third class you will find that the
booking continues even after the
departure of the train. The simple
and illiterate people do not know when
they should purchase tickets. Booking
starts only a few minutes before the
arrival of the train, the train departs
and the passengers are left behind.
Therefore, instruction should be given
to open booking offices much before the
train arrives and it may be seen that
these instructions are carried out. If
separate arrangement for Inter Class
booking be not possible at all the
places, at least for the time it should
be introduced at important places.
The condition of waiting rooms is
everywhere bad but in our state it is
worst. There is no arrangement of
waiting rooms for thjrd class passen-
gers, in a way third class waiting
rooms are open sheds, but even for the
First and Second classes there are no
such waiting rooms where the passen-
gers may take rest. There are no
waiting rooms for Inter class at any
place and even if there are Inter Class
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waiting rooms their number is very
limited. I have also grievance about
the amount spent for the waiting
rooms. So much money has been
spent on other lines and as the money
has been spent for the constructions of
the waiting rooms on other railway
lines similar amounts should be
spent for the construction of waiting
rooms on the lines in our state
also. I have marked that last place is
given to B. B. & C. I. for electrifying
the stations. I had told the Minister
of Railways that at Alwar Station the
electric wires pass nearby the railway
station and perhaps there is not a
difference of even one yard between
them. Last year also I had made a
mention of it and this year also I
wrote a letter requesting that no delay
should be made in this matter. I got
a reply that the needful in this matter
is being done. But this matter is not
confined to one station only, there is
very small number of electrified
stations on the B. B. & C. I. line. Thus
we find that in all respects the last
place has been given to B. B. & C. L.
This is not just. You will find much
overcrowding in our line. Go to the
Delhi Station and see how much over-
crowding there is in the B. B. & C. I
But so far no arrangements have been
made to lessen this overcrowding, so
much so that not even a Janta Express
has been started for which, perhaps
Shri Gokulbhai had requested last
year. A train service has been started
from Bombay to Baroda. But these
days it is not at all difficult to start a
Janta Express on the longest line of
India. We feel that a lot has been
done on all the places and on all the
lines, why then the people of this
state should be deprived of these
improvements. As one of my friends
concerned with the O.T.R. line has just
now stated that amenities to the
passengers of other railway lines are
being provided, but where the people
are facing hardships no facilities are
being provided.

,

In the end I want to submit about
the Delhi-Jaipur section about which
last year Shri Gokulbhai had also said
something. ,Jaipur has become the
capital of Rajasthan. But at present
only two trains are running between
Delhi and Jaipur, one is passenger
train and the other is Express. Previ-
ously there used to run a Mail train
which for the saving of only a small
quantity of coal has been diverted
to another line. But if it not be
possible to start the same train,
another Mail train should be started
between Delhi and Jaipur, and if it be
not possible even to do so, then a
Janta Express should be started so that
this overcrowding may be lessened.

5 MARCH 1951
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There is one railway line which
connects Rewari with Hissar, the other
connects it with Jaipur, and the third
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